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NOTIFICATION

2026/RG/LP DatedU.01.2026

Provisional admission as an Advocatel granted under the

Advocates Act, 1961 in favour of:

Mr. Arnav Sharma

S/o Shri Raman Sharma

R/o H.No. 130, Sector-C, Sainik Colony Tehsil Babu District Jammu

Vide Notification No. 3177 of 2024/RG/LP Dated: 31.12.2024 has been

declared as Absolute/Final

By Order

(Sy.
Regt .dmini

N„ l3 _/RG/LP DatedS_.01.2026

Copy forwarded to the:-

1

2

3.

4
5.

6.

7.

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Arnav Sharma, Advocate

. .....for information and necessary action.

M
Re: itration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: Jr of 2026/RG/LP DatedU.01.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Sobia Iram
D/O Abdul Saboor Malik
R/O Dramman, Tehsil Kotranka, District Rajouri

Vide Notification No. 2017 of 2023/RG/LP Dated 12.09.2023 has been declared

as Absolute/Final.

By Order

(Syed $ab;hussain)

“W:tX"'""*"“”"
No: ' 139 - hb /RG/LP Datedbl.01 .2026

copy forwarded to the:'

Principal District and Sessions Judge, Rajourl'

Se;i££a£( I (E :: :? : ::ecJit oi : ::F 1 JE :YTII[: efo : • P u b 1 i c a t i o n i n the next issue of
Government Gazette.

[ F(? i deE Fi :1:sst r E:gBa :/C : io : F I E!I =b:Lo :L = a a k h I J a nn mu for uploading on

t::hT:bc:aPb7 EFI lehigh Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Sobia Iram, Advocate

for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: iq of 2026/RG/LP Dated ba .01.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Raghav Jandial
S/O Pawan Kishore Jandial
WO 122/3, Adarsh Colony, Tehsil & District Udhampur

Vide Notification No1022 of 2024/R(,/LP Dated 31.05.2024 has been declared

as Absolute/Final.

By Order

P

"';%'4""'“'’“'"
a\\\ S 3 /RG/LP D,t,d b L.Of.2026

Copy

1

2

3.

4
5.

forwarded to the:-

Principal District and Sessions Judgel Udhampur'

ilea::£a;( I (E:: £ : :TeC£it 0: : ::: 1 JE SSInI: ef0 ; • P U b 1 i C a t i 0 n i n the nea issue of
Government Gazette.

EE:id£2,L:JtsjrEfgRab:::o:F12T£ !ndaLn;£auii, Jammu for uploading on

T::hSbc:aHL?! Ijehigh Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr e Raghav Jandial9 Advocate E

T. .. for information and necessarY actlon -

6.

7.
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NOTIFICATION

No: al of 2026/RG/LP Dated b] .Of.2026

Provisional admission as an Advo(patel granted under the

Advocates Act, 1961 in favour of:

Mr. Syed Usama Hashmi
S/O Syed Nazir Hussain
R/O Ghat Tehsil & District Doda

Vide Notification No. 1035 of 2024/R(J/LP Dated 31.05.2024 has been

declared as Absolute/Final

By Order

(Syed lba Huss
RL (b : ltration

~., nS~\-, e,\ _/RG/LP D,t,d_©l.or.2026

Copy forwarded to the:-

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Bhaderwah.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Doda.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Syed Usama Hashmi, Advocate

. .....for information and necessary action .
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No:' - . !$ of 2026/RG/LP Dated b1 .01.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Sandeep Singh Katoch
S/O Jai LaI

IUO Pogal, Tehsil Pogal Paristan, District Ramban

Vide Notification No. 1265 of 2024/RG/LP Dated 24.07.2024 has been

declared as Absolute/Final.

By Order
t

jtaba-htlssain)(Sy„
ministrationReg\

7_a:16? /RG/LPNo Dated b L.01.2026

Copy forwarded to the:-

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Ramban.
Secretary, Bar Council of India, New Delhi. . r

Manager1 Government Press, Jammu for publication in the next issue of
Government Gazette.
President. District Bar Association, Ramban'
i/-Fc:-–e–_c;8urts High Court of J&K and Ladakh, Jammu for uploading on
the official website. _ . . .

lncharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Sandeep Singh Katoch, Advocate

for information and necessarY action-

\tS
dministration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: E of 2026/RG/LP Dated 67 .01.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Amjed Rasool
S/O Gh. Rasool
nO Dudwar, Soti, Tehsil Bhalessa, District Doda

Vide Notification No. 2129 of 2024/R(,/LP Dated 04.09.2024 has been declared

as Absolute/Final.

By Order
T\;cW

ijtaba hussain)(Sy„

"';%#""';''’“'"
No: in _/RG/LP Dated©_.01 .2026

Copy foIwarded to the:-

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judgel Bhaderwah'
Secretary1 Bar Council of India, New Delhi. . r

aLnajLE’Government Press1 Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Doda'
cpc e_(.'„ourts High Court of J&K and Ladakh, Jammu for uploading on
the omcial website. _ _. .

iH;h-Jrb-;-'ub}a&:–high Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Amjed Rasool, Advocate

I ..for information and necessarY action'
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

88 + + +

NOTIFICATION

No: 30 of 2026/RG/LP Dated d3 .01.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Neeraj Sadotra
S/O Darshan Lal

R/O W.NoI, Kothi, Tehsil Vijaypur, District Samba

Vide Notification No. 1936 of 2022/RG/LP Dated 14.11.2022 has been declared

as Absolute/Final.

By Order

Fussain)(Syl

"'=%"'"'"';''’'’'-
No.. 'i 3 Bn. a5 /RG/LP Dated 6 1 .01.2026

Copy forwarded to the:-

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Samba.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President. District Bar Association, Samba.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Neeraj Sadotra, Advocate

. .....for information and necessary action.

ltionRe:
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: of 2026/RG/LP Dated£'L.01.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Manav Seth

S/O Navdeep Seth
R/O H.No 112,Sector E Sainik Colony, District Jammu

Vide Noti6cation No. 875 of 2025/RG/LP Dated 13.03.2025 has been declared

as Absolute/Final.

By Order

"';W'"'"';“’':'"
No: i Qb iii /RG/LP Dated©. .Ol.2026

Copy forwarded to the:-

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Jammu.

iIET;£aJT 1 (E:: :? : :reC£it OJ 111 : :: 1 J:SITII: ef0 ; • P U b I i C a t i O n i n the nea issue of
Government Gazette.

[E:id£ ELSiE(Ll;gI :::: E?rJ{s;oac:iHE;ba:rilhmu for uploading on

fEEhT:bc:aPb?!:jehigh Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Manav Seth, Advocate

for information and necessarY action-

\

'ationdIg
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: i2: of 2026/RG/LP DatedU_ ,01.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Vanshika Manhas

D/o Shri Manjeet Singh Manhas

R/o Village Pernote, Prem Nagar, Tehsil Thathri, District Doda

Vide Notification No. 2653 of 2024/RG/LP Dated 24.10.2024 has been declared

as Absolute/Final.

By Order

'~$?q“""""""
I'Iq- QQI. yRGILP Datedye __.01.2026

Copy

1

2
3.

forwarded to the:-

Principal District and Sessions Judge, Bhaderwah.
Secretary1 Bar Council of India, New Delhi. . +

GIna a–er:’Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Doda.
i./-F(:-–e-_C/8UrtS High COUrt of J&K and Ladakh1 Jammu for uploading on

tn:htE:aPb?!:jehigh Court Wing Jammu/Srinagar for information and
also keeping record of the same-
Ms. Vanshika Mantras, Advocate

for information and necessary action.

4
5.

6.

7.

Klini(tr;tion
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

of 2026/RG/LP Datedld .01.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Preeti Kohli
D/O Sanjay Kohli
WO 104, 2A Ext. Trikuta Nagar, Tehsil Bahu, District Jammu

Vide Notification No. 1245 of 2024/R(J/LP Dated 24.07.2024 has been declared

as Absolute/Final.

By Order

:ussain)(Syed
Rl .dm

BBI- 07 _/RG/LP Dated©._.01 .2026

Copy forwarded to the:-

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President1 J&K High Court Bar ASsociation, Jammu.
cpc e_courts HiGh Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Preeti Kohli, Advocate

for information and necessary action.

OG
Kdmir\siration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

of 2026/RG/LP DatedE.01.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Qirat Suharwardy
D/O Khalid Najib Suharwardy
R/O Soharwardy Market, Tehsil & District Doda

Vide Notification No. 1971 of 2023/RG/LP Dated 12.09.2023 has been

declared as Absolute/Final.

By Order

ha $iusiain)(Syed
Rb e11 : .dminis

No: _M:I]_ n,HA _/RG/LP Dated©.._.01.2026

Copy forwarded to the:-
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Bhaderwah.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Doda.
CPC e-courts High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Qirat Suharwardy, Advocate

. .....for information and necessary action.

KCdB
dminibtration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: of 2026/RG/LP Dated a 7 .01.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Manjeet Singh

S/O Hans Raj
R/O Sana, Tehsil Batote, District Ramban

Vide Notification No. 2173 of 2023/RG/LP Dated 28.09.2023 has been declared

as Absolute/Final.

By Order

(Syed HM);bI+u\sain)

"“W'""';''’“'-
No: :elo-iS- _/RG/LP Dated 6 } .01.2026

Copy forwarded to the:-
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Ramban.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President. District Bar Association, Ramban.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Manjeet Singh, Advocate

. .....for information and necessary action.

riTZi7g
miIiisfration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

8 + + + +

NOTIFICATION

No: BC of 2026/RG/LP Dated 67 .01.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Sourav Sharma
S/o Shri Doulat Ram

R/o Ward No. 04, Village Tharakalwal-A (Billawar) P/O Uchapind,
Tehsil Ramkot, District Kathua

Vide Notification No. 3194 of 2024/RG/LP Dated 31.12.2024 has been declared

as Absolute/Final

By Order

.,..d3„
Rl Administration

No: £2L-32, L/RG/LP DatedU._.01 .2026

Copy fOIwarded to the:-

1

2

3.

4
5.

6.

7.

Principal District and Sessions Judge, Kathua
Secretary, Bar Council of India, New Delhi

Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Bar Association, Kathua.

CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Sourav Sharma, Advocate

. .....for information and necessary action.

'yb
dmt ltion
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

# # # # #

NOTIFICATION

No: J’ of 2026/RG/LP Datedo % .01.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Koushik Upadhyay
S/o Shri Pawan Kumar

R/o Numberdar 42, Village Mearth, P.O Budhi, Tehsil & District Kathua

Vide Notification No. 1208 of 2025/RG/LP Dated 04.04.2025 has been declared

as Absolute/Final.

By Order

M-@ msc
(Syed M;jtab;iIlssain)

"'qX@'"”'“'’“'"
No: a,3 V; AL /RG/LP Dateda„„ .al .2026

Copy forwarded to the:-

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Kathua.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Bar Association. Kathua.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Koushik Upadhyay, Advocate

. .....for information and necessary action .

Re: .dmini\s:ration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: 38 of 2026/RG/LP Dated 01.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mn Tariq Arshad
S/O Mob(1 Arshad

R/O Rehtal, Tehsil & District Rajouri

Vide Notification No. 895 of 2025/RG/LP Dated 13.03.2025 has been declared

as Absolute/Final.

By Order

Ftaba Hussain)(Syel

R'g:#"""”“’“'"
No: aLl I-Il ? _/RG/LP Dated_ .01.2026

Copy forwarded to the:-
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Rajouri.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Rajouri.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Tariq Arshad, Advocate

. .....for information and necessary action.

\

irA'ain\inistration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

of 2026/RG/LP Dated .01.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Savita Choudhary
D/O Sh. Tara Chand

R/O Chack Ram Singh (Govindsar),Tehsil & District Kathua

Vide Notification No. 1999 of 2023/RG/LP Dated 12.09.2023 has been

declared as Absolute/Final.

By Order

(Syed lba

“WF4"'"”""""
No: ayR HSC /RG/LP Dated_

.01 .2026

Copy forwarded to the:-
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Kathua.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Bar Association, Kathua.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Savita Choudhary, Advocate

. .....for information and necessary action.

ration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: ]1 of 2026/RG/LP Dated=_.01.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Mohit Saini
S/O Ravinder Saini

R/O Channi, Kartholi, Sarore, Tehsil Bari Brahmana, District Samba

Vide Notification No. 1090 of 2023/RG/LP Dated 02.06.2023 has been declared

as Absolute/Final.

By Order

(Syl :ussain)
AdminiRl

No: 8£7- CH _/RG/LP Dated&l.Of .2026

Copy forwarded to the:-

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Samba.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Samba.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. MohR Saini, Advocate

. .....for information and necessary action.

riB(0

AdministrationR
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: 4_ of 2026/RG/LP DatedJ_.0'1 .2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Abhishek Chopra
S/O Dharamvir Chopra
R/O H.No 102, Sector 2 Trikuta Nagar, Tehsil Bahu, District Jammu

Vide Notification No. 924 of 2022/RG/LP Dated: 27.07.2022 has been declared

as Absolute/Final.

By Order

.,„'=„,
"'q=+"'""'“"“'-

No: la 68- 1 2– /RG/LP Dateda .oi.2026

Copy forwarded to the:-
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Abhishek Chopra, Advocate

. .....for information and necessary action.

-K56
dminibt;ationRe:
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: Lib of 2026/RG/LP Datedn.01.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Abdul Basat
S/O Abdul Salam

R/O Dehri Ralyote, Tehsil Manjakote, District Rajouri

Vide Notification No. 906 Dated 22.11.2019 has been declared as

Absolute/Final

By Order

(Syed lab; Russ

"'g=#"'"”';"’'""
No: 873- Qa _/RG/LP Datedl - .01.2026

Copy forwarded to the:-

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Rajouri
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, District Bar Association, Rajouri.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Abdul Basat, Advocate

. .....for information and necessary action.

I
=R>6HM h

Rl lr Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: _LB of 2026/RG/LP DatedH_.01.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Manav Dogra
S/O Ghan Shyam

R/O H.No.331, W.No.41, Colonels Colony, Bohn, Talab Tillo,
Tehsil & District Jammu

Vide Notification No. 194 of 2023/RG/LP Dated 13.02.2023 has been declared

as Absolute/Final.

By Order

(Syed illbsain)
Rl Ad

No: OaI - 88 _/RG/LP Dated bl .Of.2026

Copy forwarded to the:-
1

2

3.

4
5.

6.

7.

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Manav Dogra, Advocate

. .....for information and necessary action.

DBa

dmidigtr
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: ]tl of 2026/RG/LP Dated 67 .01.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Adnan Ahmad Bhat

S/O Nayaz Ahmad Bhat
R/O Seri, Tehsil & District Ramban

Vide Notification No. 983 of 2023/RG/LP Dated 31.05.2023 has been declared

as Absolute/Final.

By Order

(Syed
BG

Ita ussain

tR“W:?''d"'i"i;''’"'"
No: a el -q' G _/RG/LP Dated 6) .01.2026

Copy forwarded to the:-
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Ramban.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Bar Association. Ramban.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. AdrIan Ahmad Bhat, Advocate

. .....for information and necessary action.

dlgin\sttration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

~„ zIS of 2026/RG/LP Dated 69 .01.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Neeraj Kotwal
S/O Babu Ram Kotwal

R/O Choundry, Village Chondri, Tehsil Bhalla, District Doda.

Vide Notification No. 1128 of 2023/RG/LP Dated 03.06.2023 has been declared
as Absolute/Final

By Order

(Syed [u££ain)
Rl Adm

No: all - la /RG/LP Dated Ll .Of.2026

Copy forwarded to the:-

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Bhaderwah.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Bar Association, Doda.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Neeraj Kotwal, Advocate

. .....for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: qC of 2026/RG/LP Dated]]_.01.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Parul Kumar

S/O Rajesh Kumar
R/O W.No.4, Opposite Little Angels School, College Road,
Tehsil & District Kathua

Vide Notification No. 1007 of 2024/RG/LP Dated 31.05.2024 has been declared

as Absolute/Final.

By Order

,,„.M[uJsain)
AdministrationRl

„„ IBS- /2 _/RG/LP Datedn_.01 .2026

Copy forwarded to the:-
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Kathua.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Bar Association, Kathua.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Parul Kumar, Advocate

. .... .for information and necessary action.

dmin ;tion
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: q i of 2026/RG/LP Dated 07 .01.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Sahil Sharma

S/O Mulkh Raj Sharma

R/O Kanah, Dalsar, Tehsil Ramnagar, District Udhampur

Vide Notification No. 1987 of 2022/RG/LP Dated 14.11.2022 has been declared

as Absolute/Final.

By Order

(Syed

"'$=,?*'"-*"’““
N„ 3G==3yRG/LP Datedll.01 .2026

Copy forwarded to the:-
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Udhampur.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Udhampur
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Sahil Sharma, Advocate

. .....for information and necessary action.

FKdmil}ilstration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: _a of 2026/RG/LP DatedJL7L.01.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Vanshika Rajput
D/o Mangal Singh

R/o Village Purkhoo P.o Domana, Tehsil Bhalwal District Jammu

Vide Notification No. 2533 of 2024/RG/LP Dated 07.10.2024 has been declared

as Absolute/Final.

By Order

rFa
sain)(Syed

Admini

N„ cin_y ’:$ 1 /RG/LP Dated 6 L.01.2026

Copy forwarded to the:-

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu.
cpc e_courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Inc,harge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Vanshika Rajput, Advocate

. . ..for information and necessary action.

imi'nY£tration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + #

NOTIFICATION

No: al of 2026/RG/LP DaIedo q .01.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Aquib Sultan Para
S/o Mohmad Sultan Para

R/o Par mohalla, Rathsun, Tehsil Beerwah District Budgam

Vide Notification No. 3138 of 2025/RG/LP Dated 09.10.2025 has been declared

as Absolute/Final.

By Order

(Syed bba Hussain)
Registrar A(Lministration

m: 1688– qS–/RG/LP Dateda.01.2026

Copy forwarded to the:-

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Budgam.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Bar Association, Budgam.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Aquib Sultan Para, Advocate

. .....for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: Jas of 2026/RG/LP Dated o q .01.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Aabro Ashraf

D/o Mohammad Ashraf Syed

R/o Gowhar-pora Chadoora, District Budgam

Vide Notification No. 797 of 2025/RG/LP Dated 12.03.2025 has been declared as

Absolute/Final.

By Order

at
(Sye& ijtab;–Hussain)
Registrar Al linistration

No, Ibag- /03 _/RG/LP Dateda.01.2026

Copy forwarded to the:-
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Budgam.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Budgam.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Aabro Ashraf, Advocate

. .....for information and necessary action.

ONW tionAdminisRegi



28

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: /JG of 2026/RG/LP Dated 6 z’? .01.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Aakib Husain Bhat

S/O Mohammad Hayat Bhat
R/O Turkapopra, Zachaldara, Rajwar, Eidgah Mohalla,
Tehsil Zachaldara, District Kupwara

Vide Notification No. 986 of 2023/RG/LP Dated 31.06.2023 has been declared

as Absolute/Final.

By Order

(Syel lab: ubsa

Registrar Administration

N,; a) I'-{DU– IO II /RG/LP Dated D al.01.2026

Copy forwarded to the:-

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Kupwara.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Kupwara.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website
In(.,harge Library1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Aakib Husain Bhat, Advocate

. .....for information and necessary action.

Regibi bid+kation

i
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No, / 3+ ,f 2026/RG/LP Dateda_.01.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Afshana Zahoor
D/o Zahoor Ahmad Bhat

R/o Konan Tehsil & District Bandipora

Vide Notification No. 795 of 2025/RG/LP Dated 12.03.2025 has been declared as

Absolute/Final.

By Order

(Syed\ [:lssain)ita

Registrar Adjninistration

N,; II JA- Iq - /RG/LP DatedU_.01.2026

Copy forwarded to the:-

1

2

3.

4
5.

6.

7.

Principal District and Sessions Judge, Bandipora.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Bandipora.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website
Inc,harge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Afshana Zahoor, Advocate

. .....for information and necessary action.

Adminisl lation
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: 1 ad of 2026/RG/LP Dateda_.01.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Aejaz Ahmad Shah
S/o Ab Ahad Shah

R/o Baharabad Hajin Sonawari Bandipora

Vide Notification No. 1556 of 2025/RG/LP Dated 16.05.2025 has been declared

as Absolute/Final.

By Order

tab:(Syel !ssain)
'ar Ad ltration

No: n--L/RG/LP Dateda.O1 .2026

Copy forwarded to the:-
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Bandipora.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Bandipora.
CPC e-courts High Court of J&K and Ladakh, Jammu for uploading on
the official website
Inc,harge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Aejaz Ahmad Shah, Advocate

. .....for information and necessary action.

+74A A
@fa

:ar Ad-mihistrationRl
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

N., J_ of 2026/RG/LP Dated©_.01.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Abdul Qadeer Lone
S/O Maqsood Ahmad Lone

R/O Kachwa Muqam Lone Mohalla, Tehsil Wagoora, District Baramulla

Vide Notification No. 2017 of 2025/RG/LP Dated 17.06.2025 has been declared

as Absolute/Final.

By Order

(Syed naa
Registrar Administration

No: UAL_BS- /RG/LP Dateda.01 .2026

Copy forwarded to the:-

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Baramulla.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President. District Bar Association, Baramulla.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Abdul Qadeer Lone, Advocate

. .....for information and necessary action.

476FI

Registr: liiist}dtion



32

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No, / go of 2026/RG/LP Dateda_.01.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Aatiya
D/O Sheikh Javaid Mustafa

R/O Ziyarat Batamaloo Kara Lane Near Community Hall, Tehsil Central
Shalteng, District Srinagar

Vide Notification No. 2278 of 2025/RG/LP Dated19.07.2025 has been declared

as Absolute/Final.

By Order

(Syel in)
Registrar Ad] istration

N„ L + 36– bB /RG/LP Dated W .01.2026

Copy forwarded to the:-
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Aatiya, Advocate

. .....for information and necessary action.

hq
t.

tration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

N„ fBI of 2026/RG/LP Dated©_.01.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Abrar Ahmad Magray
S/O Gh Ahmad Magray

R/O Haripora Bonizil, Tehsil Kangan, District Ganderbal

Vide Notification No. 2282 of 2025/RG/LP Dated 19.07.2025 has been declared

as Absolute/Final.

By Order

Registrar Administration

[
Dateda_ .O1 .2026JI'Qq– gL– /RG/LP

Copy forwarded to the:-
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Ganderbal.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Bar Association, Ganderbal.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Abrar Ahmad Magray, Advocate

. .....for information and necessary action.

[the1/fl

Admiriigt’ration

X-\
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

N„ /3g of 2026/RG/LP DatedU_.01.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Aneqa Ayub Bhat
D/O Mohammad Ayub Bhat
R/O Bideer Tehsil Kokernag, District Anantnag

Vide Notification No. 2020 of 2025/RG/LP Dated 17.06.2025 has been declared

as Absolute/Final.

By Order

(Syed Mi Iba
strar Ad rnistration

Da O1 .2026No: aS%–sq /RG/LP

Copy forwarded to the:-

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Anantnag.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Bar Association, Anantnag.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Aneqa Ayub Bhat, Advocate

. .....for information and necessary action.

96
Rl 'ation
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

N„ /33 of 2026/RG/LP D,t,d o q .01.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Atufa Aijaz Mir
D/O Aijaz Ahmad Mir
R/O H.No.121 Sector 2, MIG Colony Bemina, Tehsil Shalteng,
District Srinagar

Vide Notification No. 2283 of 2025/RG/LP Dated 19.07.2025 has been declared

as Absolute/Final.

By Order

in)(Syel
Registrar inis

No: ]]al-_/RG/LP Dated O q .01.2026

Copy forwarded to the:-

1

2

3.

4
5.

6.

7.

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website
Inc,harge Library1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Atufa Aijaz Mir, Advocate

. .....for information and necessary action.

h}stration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: / By of 2026/RG/LP DatedU_.01.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Anika Shafi Dar
D/O Mohammad Shan Dar

R/O HMT Mustafaabad, Tehsil Shalteng, District Srinagar

Vide Notification No. 2284 of 2025/RG/LP Dated 19.07.2025 has been declared

as Absolute/Final.

By Order

(Syed

“'"”"F*"”-
No: H/RG/LP Datedd_.O1 .2026

Copy forwarded to the:-

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Anika Shan Dar, Advocate

. .....for information and necessary action.

lili\stb;tionRe:
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: / 3 S– of 2026/RG/LP D,t,d & g .Of.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Aasim Mehmood Quraishi
S/O AarifMehmood Quraishi
R/O Khanpora Tehsil Yaripora, District Kulgam

Vide Notification No. 2285 of 2025/RG/LP Dated 19.07.2025 has been declared

as Absolute/Final.

By Order

(Syel ©b£iiII isa
Registrar AdI istration

No: \ i lb---83 /RG/LP Datedd_.01 .2026

Copy forwarded to the:-

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Kulgam.
Secretary, Bar Council of India, New Delhi.
Manager1 Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Kulgam.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Aasim Mehmood Quraishi, Advocate

. .....for information and necessary action.

A

'ationRegistgPAd ibidis\1
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(I,xercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No, /36 of 2026/RG/LP Dated & q .01.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Arbeena Nabi
D/o Ghulam Nabi Wani
R/o Agarikalan,Tehsil Pattan , District Baramulla

Vide Notification No. 2026 of 2025/RG/LP Dated 17.06.2025 has been declared

as Absolute/Final.

By Order

.,,..£„,
Registrar AdnAnistration

N,: 138 td– qI /RG/LP Dated 0 q .01.2026

Copy forwarded to the:-
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Baramulla.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President. District Bar Association, Baramulla.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Arbeena Nabi, Advocate

. .....for information and necessary action.

kbhat
.dmfriisrgRegis
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

N„ / 3] d 2026/RG/LP Datedd_.01.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Aaqib Muzafar
S/O Muzafar Ahmad Dar

R/O Wanihama Payeen, Hazratbal Tehsil Dargah District Srinagar

Vide Notification No. 2433 /RG/LP Dated 26.09.2024 has been declared as

Absolute/Final.

By Order

§i’Es\;in)(Syel
trar Ad ltration

Date 01 .2026No: \ Iq }– qq /RG/LP

Copy forwarded to the:-
1

2
3.

4

5.

6.

7.

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Aaqib Muzafar , Advocate

. .....for information and necessary action.

a)z
Rdriiin IsirationRegis1
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HIGH C'OURT' OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: / 38 of 2026/RG/LP Dateda_.01.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Alyas Rasool Bhat
S/o Gh Rasool Bhat

R/o Bumhama Bagwari Drugmulla Kupwara

Vide Notification No. 1319 of 2025/RG/LP Dated 09.04.2025 has been declared

as Absolute/Final.

By Order

Registrar Administration

&
Dateda_.01.2026 uNo: B©oal/RG/LP

Copy forwarded to the:-
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Kupwara.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Kupwara.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Alyas Rasool Bhat, Advocate

. .....for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

N,: / 38-A,f 2026/RG/LP D,t,d .q .Of.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Ayman Altaf
D/O Mohd Altaf Gounshoo

R/O Basant Bagh Gow Kadal Lal Chowk, Tehsil Srinagar,
South, District Srinagar

Vide Notification No. 2627 of 2025/RG/LP Dated 21.08.2025 has been declared

as Absolute/Final.

By Order

(Syed ia£}fil\s£ain)
Registrar Adnjnistration

No: / 008– 1 g /RG/LP Dateda_.O1 .2026

Copy forwarded to the:-
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, J&K High Court Bar Association Srinagar.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Ayman Altaf, Advocate

. .....for information and necessary action.

:dmgiRegi
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: / 3 q of 2026/RG/LP DatedU_.01.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Abid Bashir Dar
S/O Bashir Ahmad Dar

R/O Heewan Dar Mohalla, Tehsil Narwah, District Baramulla

Vide Notification No. 2621 of 2025/RG/LP Dated 20.08.2025 has been declared

as Absolute/Final.

By Order

(Sye
Registrar Administration

&
No.. A/RG/LP DatedW_.01.2026

Copy forwarded to the:-

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Baramulla.
Secretary, Bar Council of India, New Delhi.
Manager1 Government Press, Jammu for publication in the next issue of
Government Gazette.
President. District Bar Association, Baramulla.
cpc e_courts High Court of J&K and Ladakh, Jammu for uploading on
the official website
Int.,harge Libraryt High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Abid Bashir Dar, Advocate

. .....for information and necessary action.

aB
XdminiRegi

a)6
t+ation
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: @ 1 ko – of 2026/RG/LP Dated o q .01.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Afshana Quarshi
D/o Riyaz Ahmad Rather
R/o Karshangam, Tehsil Pahalgam, District Anantnag

Vide Notification No. 2630 of 2025/RG/LP Dated 21.08.2025 has been declared

as Absolute/Final.

By Order

R:$
II)ac(Syed ain)

Registrar Ada}inistration

No.' aXIE/RG/LP Dated_ 6 q ..01 .2026

Copy forwarded to the:-

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Anantnag.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Anantnag.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Afshana Quarshi, Advocate

. .....for information and necessary action.

Kb
fa

AdI6inis1Regi 'ation
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: - 1 ttl – of 2026/RG/LP Datedo q .01.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Bisma Firdous
D/o Firdous Ahmad Mir

R/o Arbal Shalimar Sheikh Mohalla, Tehsil Srinagar,
1Youth, District Srinagar

Vide Notification No. 2298 of 2025/RG/LP Dated 19.07.2025 has been declared

as Absolute/Final.

By Order

(Syel £sain)itab;
Registrar Administration

[
.01.2026No: An.aol/RG/LP Dated_ O

Copy forwarded to the:-
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President J&K High Court Bar Association, Srinagar.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Bisma Firdous, Advocate

. .....for information and necessary action .

bay
Idl#iR ;tFation
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: –lb &'– of 2026/RG/LP Dated o q .01.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Bisma

D/O Nisar Ahmad Wani

R/O Shah Namatullah Colony Parimpora, Tehsil Shalteng, District Srinagar

Vide Notification No. 2295 of 2025/RG/LP Dated 19.07.2025 has been declared

as Absolute/Final.

By Order

}sain)(Syel
strar Al ,istration

No.. 1 8\40 –\A-+ /RG/LP Dated OQL.01.2026

Copy forwarded to the:-

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager1 Government Press, Jammu for publication in the next issue of
Government Gazette.
PresidentJ&K High Court Bar Association, Srinagar.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Bisma, Advocate

. .....for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: – 1 17 :3 of 2026/RG/LP Dateda'_.01.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Bisma Bashir
D/O Bashir Ahmad Hurra
R/O Naid Khai, Sumbal Hurrapora Tehsil Hajin District Bandipora

Vide Notification No. 558 of 2022/RG/LP Dated 27.05.2022 has been declared as

Absolute/Final.

By Order

lssain)(Syed ata
Registrar Administration

N„ IOU bI – Sg/RG/LP Datedd_.01.2026

Copy forwarded to the:-
1

2
3.

4

5.

6.

7.

Principal District and Sessions Judge, Bandipora.
Secretary, Bar Council of India, New Delhi.
Manager1 Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Bandipora.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website
In<.,harge Library1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Bisma Bashir, Advocate

. .....for information and necessary action.

f76O iS
Re£jgt©Adriin’istration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: -ll4L4– ,f 2026/RG/LP D,t,d o '? .Of.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Bisma Bashir
D/O Bashir Ahmad
R/O Jhag Baba Sahib Shah Kadal Reshi Mohalla,
Tehsil Srinagar South, District Srinagar

Vide Notification No. 2641 of 2025/RG/LP Dated 21.08.2025 has been declared

as Absolute/Final.

By Order

(Syel na )a& LSsa

'ationRegistrar

N,: HL=&b/RG/LP Dated O q .Of.2026

Copy forwarded to the:-

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Bisma Bashir, Advocate

. .....for information and necessary action.

St
Ation

/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: – / Ld g- of 2026/RG/LP Dateda_.01.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Danish Nabi Bhat
S/o Gulam Nabi Bhat
R/o 127 B Pamposh Colony, Village Natipora,
Tehsil Chanapora, District Srinagar

Vide Notification No. 2640 of 2025/RG/LP Dated 21.08.2025 has been declared

as Absolute/Final.

By Order

(Syed1 at'abahiJsain)
Registrar Administration

O1 .2026DateNo: .---L/RG/LP

Copy forwarded to the:-

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager1 Government Press, Jammu for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Danish Nabi Bhat, Advocate

. .....for information and necessary action.

RegistM minis 'ation
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HIGH COURT PF JAMMU & KASHMIR AND LADAKH AT JaMMU
@xercising powers of Bar Council under Section 58 of the Advocates Act) 1961) ’-

NOTIFICATION

/ 676 – of 2026/RG/LP Dated o q .01.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Diyana Mohi Ud Din
D/o Gh Mohi Ud Din Sheikh

R/o Sherpora Bala, Village Teli Mohalla, TehsiI & District Anantnag

Vide Notification No. 2642 of 2025/RG/LP Dated 21.08.2025 has been declared

as Absolute/Final.

By Order

(Syed1 HJssain)
Registrar Administration

[
D,t,d@_.Of.2026 uNo: aIE-LL/RG/LP

Copy forwarded to the:-

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judgel Anantnag.
Secretary1 Bar Council of India, New Delhi. . r

&;na8b£’Government PreSs1 Jammu for publication in the next issue of
Government Gazette.
President. District Bar Association, Anantnag-
CP(,'/-–e_Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website. _ _ _ .. .

iH;h-Jib-;-uGa&:–high Court Wing Jammu/Srinagar for information and
also keeping record of the same-
Mr. Diyana Mohi Ud Din, Advocate

T. ,..for information and necessary action-

ltionJt I
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: IUT– of 2026/RG/LP Dateda_.01.2026

Provisional admission as an Advocatel granted under the

Advocates Act, 1961 in favour of:

Ms. Farheena Hamid
D/O Abdul Hamid Khan

R/o Dialgam Khanpora, Tehsil & District Anantnag

Vide Notification No. 2306 of 2025/R(,/LP Dated 19.07.2025 has been declared

as Absolute/Final.

By Order

itablyel
,istrationegistrar

Datedd_.01 .2026

Copy forwarded to the:-

Principal District and Sessions Judge=AII?ntnag

§e/nT£aeTT I (E :: £ g Knelt 0: : ! !1 1 J::TYnIE el! i • P U b I i C a t i O n i n t h e ned issue of

1

2
3

4
5

iESh=Lc:aUE!;tlehigh COUn Wing Jammu/Srinagar for informatiOn and
also keeping record of the same'
Ms. Farhee–na Hamid, Advocate

.for information and necessary action

'BCU C

RegiAmJlnini£tPation
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

N„- I LIe– ,f 2026/RG/LP Dated O q .01.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Farhan Rashid Nengroo
S/O Abdul Rashid Nengroo
R/o Sirhama Dangipora, Tehsil Srigufwara, District Anantnag

Vide Notification No. 106 of 2023/RG/LP Dated IO'02•2023 has been declared

as Absolute/Final.

By Order „,a m;eD

ljtabi Hu£sain)
Registrar Administration

vA
Dated Dq .01 .2026

copy forwarded to the:-

1. Principal District and Sessions Judge:A!}?ntnag'

§e£T£ae:( I g :: :?: :n:Jit Oi : : :: 1 JE:WmE eJ0 } • P U b I i C a t i O n i n t h e next issue of
2

3

4
5

in:hoJE:aPb7:?;Fhigh Court Wing Jammu/Srinagar for information and
also keeping record of the same.

6

Mr. Fa1.ian Rashid Nengroo9 Advocate
for information and necessarY actlon

GI££ib't};tion
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][ I IG 11 1C 1) 11l:Jc :n: iIt:: ]::[ !! :iJIIE ol:I:E:I[ !!:tin :Ill) ?IETs : :IIAM MU+ + + + + – - -' -- --/

NOTIFICATION

No: -/ Cd q - of 2026/RG/LP Datedd .01.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Fayaz Nabi
S/o Gh Nabi Rather

R/o Dangarpora Pulwama

Vide Notification No. 806 of 2025/R(,/LP Dated 12.03.2025 has been declared as

Absolute/Final

By Order

(syd ussain)iljta1
strar Administration

N„ legG qaa/RG/LP Dated©_.01.2026

Copy forwarded to the:-

1

2
3.

4

5.

6.

7.

Principal District and Sessions Judge, Pulwama.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President. District Bar Association, Pulwama.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website
In(.,harge Library1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Fayaz Nabi, Advocate

. .....for information and necessary action.

!!

qr AgRl

\J.

I
!stration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
Qxercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

ofNo 2026/RG/LP DatedU_.01.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Hafsah Jamsheed
D/o Jamsheed Rasool Chowdhary
Ryo Village Hassibhat Rainawari9 Tehsil Abi Karlpora, District Snnagar

Vide Notification No. 2660 of 2025/RG/LP Dated 22•08•2025 has been declared

as Absolute/Final.

By Order

Registrar Administrationt'
No: 1 q(>Q– a LL /RG/LP DatedH_.01 .2026

Copy forwarded to the:-

Principal District and Sessions Judge, Srirlagar'

§eJJ;£a;( 1 : :: :? : hnec£it OJ I ! !? ) J:FTIT1: e;0 ; • P U b I i C a t i O n i n t h e nea issue of

t:Shebc:aBbe?;Fhigh Court Wing Jammu/Srinagar for information and
also keeping record of the same.

4
5.

Ms. Hafsah Jamsheed9 Advocate
for information and necessary action

+){
AdirTnisfration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: - / Si of 2026/RG/LP Dated o q .01.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Inayatullah Nabi
S/O Ghulam Nabi Sheikh

nO Warpora, Reshiwari Mohalla, Tehsil Handwara District Kupwara

Vide Notification No. 1064 of 2023/RG/LP Dated OI'06•2023 has been declared

as Absolute/Final.

By Order

Registrar Administration
qk£X +

No.' tq 18 – q Iq /RG/LP Dateda'01 -2026

Copy forwarded to the:-

1 Principal District and Sessions Judge, Kyewara'

SeaT:ba;( I (E:: £ g :ECJit OS : =!! 1 J:ET=TIE e;0 : • P U b I i C a t i O n i n t he nea issue of

Government Gazette

[Egi de: 21 ::SSt r EfgEa t:: :0 :ja ! !: : A § wLaar§; k h I J a 1m rIn U f0 r uploading on

t:EhTE:aUg::jehigh Coud Wing Jammu/Srinagar for information and
also keePing record of the same-

2
3.

4
5.

Mr. Inayatunah Nabi, Advocate
iii–information and necessary action

ltionRe!
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

N,, – / Q=_,f 2026/RG/LP Dated aq .01.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Imtiyaz Ahmad Chalkoo
S/O Sanaullah Chalkoo
R/o Uri Propper9 w.No 119 Haji Mohalla, Tehsil Uri, District Baramulla

Vide Notification No. 953 of 2022/RG/LP Dated 27.07.2022 has been declared as

Absolute/Final.

By Order

aMac lsbain

Registrar Administration
NJ

No.. 1 (a aD - ) + /RG/LP Dated©_.01 .2026

Copy

1

2
3.

forwarded to the:-

Principal District and Sessions Judge, Ba[amulla'

§eai;£a£T I (E :: :? : :reC£it 0: :!!1 1 J:FT:I11: ef0 ; • P U b I i C a t i O n i n the ned issue of

Government Gazette. ..

E F(EFi de: :\ :1)iSSt r ELEa :/C: :0 : F : g1% : : :a :LUI:th I J a 1m rIn U for uploading on

n Eh=Lc:aUL71:jehigh Court Wing Jammu/Srinagar for information and
also keeping record of the same.
M.r. Imtiya; Ahmad Chalkoo, Advocate A

: ,for information and necessarY actlon'

4

5.

6.

7.

i
g a

r Adm iJtration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: – 1 S-3 - of 2026/RG/LP Dated .q .01.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Iqra Jan
D/o Muzafar Ahmad Sheikh
R/o Hakura New Colony Badasgam Dooru, Anantnag

Vide Notification No. 1565 of 2025/R(J/LP Dated 16.05.2025 has been declared

as Absolute/Final.

By Order

=qiJ\\sain)
Registrar Administration

\J

No: / a }$1– b3 K– /RG/LP
DatedJO Jai.2026

Copy

1

2
3.

4
5.

forwarded to the: -

Principal District and Sessions Judgel An?ntnag'

§eaT;£aJT I E :: :? : :nec£it OS : ::: 1 JERWmE eJ0 : • P U b I i C a t i O n i n t h e next issue of
Government Gazette. _

[ Egi deE:Jb ::SSt r E!gEa :/: : jO :F 1 22 : : § nI inaSgi k h I J a 1m 1T1 U for Uploading on

t : : hO!!bc:a 1LYb7 ! : 1e h i g h C 0 U n W i n g J a rTI rT1 U / S r i n agar for inform ati on and

also keeping record of the same.

Ms' Iq[T: .t::’i:fS FaaliEn and necessary action'

6.

7.

'ation
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: - 1 ad of 2026/RG/LP Dated a '? .01.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Iqra Hussain Bhat
D/O Mohammad Hussain Bhat
RyO Narupora Watnar Tehsil Kokernag, District Anantnag

Vide Notification No. 2036 of 2025/R(J/LP Dated 17.06.2025 has been declared

as Absolute/Final.

By Order
a;c

[ba }irisb(Syed1

Registrar Ada}inistration

tq 36 – LB/RG/LP Dateda.01 .2026

Copy

1

2
3.

4
5.

forwarded to the:-

Principal District and Sessions Judge, Ap?ntnag'

Se;I;£aJT 1 (E :: £ : :rec£it o: : ==? 1 J:;T=TIE e;o } • P u b I i c a t i o n i n t he next issue of

Government Gazette. _

EB ?! i deE PJb :1:SSt r EfgRa :JC : :0 : F : :T( e : 3 nItna:9:k h I J a 1m 1m U for uploading on

tEEhT::aBbe:jehigh Court Wing Jammu/Srinagar for information and
also keeping record of the same'

IM[ s • I q r a 1:=P1 : :i:r \: : : :Ve:dnv£ Rae ;e s s a ry a ct i o n B

6.

7.

Regjs

\-YA
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

N„ – / ';g-– ,f 2026/RG/LP DatedU_.01.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Insha Farooq
D/O Mohammad Farooq Hajam
R/o Nowgam Bunpora Hajam Mohalla, Tehsil & District Srinagar

Vide Notification No. 99 of 2024/RG/LP Dated 20.02.2024 has been declared as

Absolute/Final.

By Order

Gba“ill;bsa

Registrar AqministratiOn
ZXr--" '

No: tq 1414 –S \ /RG/LP Dateda_.01 .2026

Copy

1

2
3.

forwarded to the:-

Principal District and Sessions Judge, Srirlagar'

§eJl:£aJT 1 (E :: £ : :reCiit Oi : ::F I J::=nIE ef0 } • P U b I i C a t i O n i n t he next issue of

t: EhCbc:aHL::jehigh Coun Wing Jammu/Srinagar for information and
also keeping record of the same-
Ms. Insha Farooq , Advocate

for information and necessarY actlon

4
5.

6.

7.
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I IC]1r II IC IC) 11E:c :3: :1: =! ]Y:[ !! !iII1}1 :: i=LIlyWo :I)sl : I=JIMU

raTiFicATioN

No: - J96 – of 2026/RG/LP DatedU .01.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Irfat Farooq
S/O Farooq Ahmad Mir

R/O Khurhama Lolab, Tehsil Lalpora, District Kupwara

Vide Notification No. 2312 of 2025/RG/LP Dated 19.07.2025 has been declared

as Absolute/Final

By Order

(Syel lssain)
Registrar Administration

\d.

N„ I/RG/LP Dated O q .Or.2026

Copy forwarded to the:-

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Kupwara.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Kupwara.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Inc,harge Library1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Irfat Farooq, Advocate

. .....for information and necessary action.

LonfIll
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: – / gi – of 2026/RG/LP Dated acl .01.2026

Provisional admission as an Advocatel granted under the

Advocates Act, 1961 in favour of:

Ms. Iflu Shabir
D/O Shabir Ahmad Khan
R/O Kehribal Ranbirpora MaHan, District Anantnag

Vide Notification No. 140 of 2023/RG/LP Dated 10•02•2023 has been declaFed as

Absolute/Final.

By Order

Iba H{lssain)CSy'

RegistraRNtninlstra lon

a be b_/RG/LP Datedfo _t_.01.2026

Copy

1

2
3.

forwarded to the:-

t:Sh:HI:aBb71?;Fhigh Court Wing Jammu/Srinagar for information and
also keeping record of the same'

Ms' mu s!::)::;tafoa:eand necessary action.

4
5.

6.

7.

Londm.



61
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NOTIFICATION

No: - /S O- of 2026/RG/LP Dated Dci .01.2026

Provisional admission as an Advocatel granted under the

Advocates Act, 1961 in favour of:

Mr. Iqbal Basheer
S/O Basheer Ahmad Rather

R/O Gulab Colony Jablipora, Tehsil Bijbehara, District Anantnag

Vide Notification No. 143 of 2023/R(,/LP Dated 13.02.2023 has been declared

as Absolute/Final.

By Order

(Syed iain)aba'
Registrar Agministration

No: HIM---K/RG/LP Dateda.01 .2026

Copy forwarded to the:-
1

2

3.

4
5.

6.

7.

Principal District and Sessions Judge, Anantnag.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Anantnag.
cpc e_courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
In<.,harge Library1 High COUrt Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Iqbal Basheer, Advocate

. .....for information and necessary action.

on

In
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NOTIFICATION

No: – / rg –of 2026/RG/LP Dated ' '? .Of.2026

Provisional admissiOn as an Advocatel granted under the
Advocates Act, 1961 in favour of:

Ms. Insha Qureshi
D/O Mohammad Amin Qureshi

R/O Shah Faisal colony Soura Buchpora, Tehsil Eidgah, District Srinagar

Vide Notification No. 2315 of 2025/R(,/LP Dated 19.07.2025 has been declared

as Absolute/Final.

By Order

(Syel lin)

"”*"(Hr ""*"“”-
No.' 1Cq lb – 83 /RG/LP DatedH_.01.2026

Copy forwarded to the:-

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website
In(.,harge Library1 High COUrt Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Insha Qureshi, Advocate

. .....for information and necessary action.

bz
strationAd iii:n



63

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

N„ - / bo – ,f 2026/RG/LP DatedW_.01.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Irfan Ayoub
S/O Mohd Ayoub Reshi

R/O Pariswani Tangmarg, Tehsil Kawarhama, District Baramulla

Vide Notification No. 2313 of 2025/R(J/LP Dated 19.07.2025 has been declared

as Absolute/Final.

By Order

RegistRUjr mm”tra lon

No: In aLI - q )/RG/LP

Copy

1

2
3.

foIwarded to the:-

Principal District and Sessions Judgel Ba[amulla'

§ea:;£a£r I (E :: :? : :reC£it % ; ! !! I J:FT:11E: ef0 ; • P U b I i C a t i O n i n the neW issue of
Government Gazette. ..

[ F:i de: :Jb :1)Ist r E;} Ra :/C: :0 :F 1 :E : : :a raUJ:th I J a 1m rIn U for uploading on

t:Eh$Lc:aUL71:jehigh Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Irfan Ayoub, Advocate

for information and necessary action.

4
5.

6.

7.
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KOTIFICATION

No: /6/ – of 2026/RG/LP Dated Dca .01.2026

Provisional admission as an Advoc,ate1 granted under the

Advocates Act, 1961 in favour of:

Mr. Irfan Rashid

S/O Abdul Rashid Mir

R/O Alamdar Bagh Colony, Gopalpora, Tehsil Chadoora, District Budgam

Vide Notification No. 954 of 2022/RG/LP Dated 27.07.2022 has been declared as

Absolute/Final.

By Order

(Syed

Regl Rn: Admlnlstratlon

N„ \ qq 3 –-\eD /RG/LP Dated 6 q .01.2026

Copy forwarded to the:-
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Budgam.
Secretary, Bar Council of India, New Delhi.
Manager1 Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Budgam.
cpc e_courts High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Irfan Rashid, Advocate

. .....for information and necessary action.

#fTa
%fJAdB$hibtration
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NOTIFICATION

No: - / 6 J– of 2026/RG/LP DatedH .01.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Ishrat Shah
D/o Gh Mohammad Shah

R/o Village Mominabad, Noor Bagh, Tehsil Sopore, District Baramulla

Vide Notification No. 2666 of 2025/R(,/LP Dated 22.08.2025 has been declared

as Absolute/Final

By Order

(Syl a€ai)E hussain)
Registrar Administration

q'J.
No: –D,Dc:>+– b/RG/LP Datedd_ .01.2026

Copy forwarded to the:-

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Baramulla.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President. District Bar Association, Baramulla.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
In(.,harge Library1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Ishrat Shah, Advocate

. .....for information and necessary action.

,r Adm}nlistrationRegi
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: - 1 bB – of 2026/RG/LP Dated o q .01.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Junad Ul Islam
S/O Mohammad Syed Lone

R/o Halmatpora Kupwara Halmat-pora Tehsil & District Kupwara

Vide Notification No. 1171/RG/LP Dated 22.07•2024 has been declared as

Absolute/Final.

By Order

(Syedl ussain)
Registrar Administration

q,J '

ac)aq- SoIo /RG/LP Datedd_.01 .2026

Copy forwarded to the:-

Principal District and Sessions Judgel Kupwara'

iIfaC: ::aJ X 1 (E:: £ : :reC£it OJ I !!! I J:I=nI: e;0 ; • P U b I i C a t i O n in the next issue of
Government Gazette.

[T: Fr i deE :/tb ::SSt r E:gEa :/: : SO :}a 1 g; E A : wLaar££ k h I J a nn 1m U f0 r uploading on

}nEhTrrbc:aPb7 EIjehigh Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr e Junad Ul Islam9 Advocate

for information and necessarY actlon'
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HIGH COTT PF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powe-s of Bar COuncniu:der Sectb" 58 of th, Ad„,c,tes A,tI 1961)

NOTIFICATION

No: – /6 q of 2026/RG/LP Dated4'i .Of.2026

Provisional admission as an Advocate1 granted under the

Advocates Act, 1961 in favour of:

Ms. Juhifa
D/O Imtiyaz Ahmad Mir
R/O Miyan Shah sahib Rainawari, Tehsil Khanyar, District Srinagar

Vide Notification No. 2322 of 2025/RG/LP Dated 19.07.2025 has been declared

as Absolute/Final.

By Order

(Syel ussa

Registrar Administration
hrc\.

N,.. go It-. &ole /RG/LP DatedW_.01 .2026

Copy forwarded to the:-

1

2

3.

4
5.

6.

7.

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
Presidentt J&K High COUrt Bar Association, Srinagar.
cpc, e_courts HiGh Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Juhifa, Advocate

. .....for information and necessary action .

Regi

\'_ (\

istration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: Js: _of 2026/RG/LP Dated . q .01.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Muazzam Nasir
S/o Dr. Nasir Ahmad Dar
R/o H.No 99 Home Lane Sector B Umarabad Peer Bagh 9

Airport Road, Srinagar

Vide Notification No.1523 of 2025/R(J/LP Dated 16.05.2025 has been declared

as Absolute/Final.

By Order
dv

(Sye& W]{abiiIhgsain)
AdminisRL eb :

AOtq' ab '– /RG/LP Dated 0 + ,O1 .2026

Copy

1

2
3.

forwarded to the:-

Principal District and Sessions Judge, Srlrlagar'

SeaT:£a£T I (E:: :? : ::eCJit g ; !!! I J:i=II[: ef0 ; • P U b I i C a t i O n i n the neIHL issue of
Government Gazette. _ .

[FFEri deE:Jb : §: S ii : : 1::: : :7r JJiii Oac£f i : : b :III)a 8 : :iImu for uploading on

t::hCbc:aBLe:jehigh Court Wing Jammu/Srinagar for information and
also keeping record of the same-
Mr+ Muazzlam Nasir9 Advocate

for information and necessarY actlon'

4
5.

6.

7.
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RaTiFicATioN

No: /bb – of 2026/RG/LP Dated ' '? .Of.2026

Provisional admission as an Advoc,ate1 granted under the

Advocates Act, 1961 in favour of:

Mr. Khalid Altaf Sherwani
S/O Altaf Hussain Shern,ani

R/O Bowli, Kanli Bagh, Tehsil & District Baramulla

Vide Notification No. 2673 of 2025/RG/LP Dated 22.08.2025 has been declared

as Absolute/Final

By Order

?ffB6
(SyeJ ussain
Registrar Administration

hq ( t.

N„ WHy_/RG/LP Dated©_ .01.2026

Copy forwarded to the:-
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Baramulla.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President. District Bar Association, Baramulla.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Khalid Altaf Sherwani, Advocate

. .....for information and necessary action .

Registrmd#lilib'tbation
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: - 1 &'I- - of 2026/RG/LP Dated oz? .01.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Muneer Ahmad Hajam
S/o (JhUlam Rasool Hajam

IUo Tarathpora Ramhall Kupwara

Vide Notification No. 1568 of 2025/RG/LP Dated 16•05•2025 has been declared

as Absolute/Final.

By Order

Registrar Administration
Aeg .

gC>39- hA ./RG/LP DatedU.01 .2026

Copy forwarded to the:-

Principal District and Sessions Judgel Kuewara'

Se/J££a£r I (E :: :? S :ECJit OJ I !!? I J::YTII: e;0 : • P U b I i C a t i O n i n the nea issue of

1

2
3

Government Gazette.

[B :r i de? ?i ::SSt r E :gEa :/C : :0 : F : gl a A : wLaar£; k h I J a 1TI rIn U for uploading on

tHEhT::aBb71?;Fhigh Court Wing Jammu/Srinagar for information and
also keeping record of the same-
Mr. Muneer Ahmad Hajam9 Advocate

for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

N„ - 168– ,f 2026/RG/LP Datedd_.01.2026

Provisional admission as an Advocatel granted under the

Advocates Act, 1961 in favour of:

Mr. Mohammad Sameem

S/O Ahsan Ul Haq

R/O Baghi Sannah, Tehsil Sopore District Baramulla

Vide Notification No. 2471 of 2024/RG/LP Dated 04.10.2024 has been declared

as Absolute/Final.

By Order

(Sye\d Wag; lssain

Registrar Administration
\rA

No: A)q3 E-o _/RG/LP Dated©_.01 .2026

Copy

1

2
3.

4
5.

forwarded to the:-

t : : hO!:bc:a 1LYb7 a : Ie h i g h C 0 U n W i n g J a rT1 rT) U / S r i n agar for information and

also k;eping record of the same.
Mr. Mohammad Sameem, Advocate

. ....for information and necessary action

6.

7.

IvA.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: 1 bq – of 2026/RG/LP DatedU_.01.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Mehwish Hilal

D/O Hilal Ahmad Zargar
nO Kathi Darwaza Mohalla Mumkhan, Tehsil KhanYar9 DiStriCt Srinagar

Vide Notiflcation No. 206 of 2023/R(J/LP Dated 13.02.2023 has been declared

as Absolute/Final.

By Order

uitabatl+ussain)
Registrar Administration

- \n,

N... L/RG/LP DatedLL.01 .2026

Copy foIwarded to the:-

Principal District and SeSSiOns Judgel Srlnagar'

i : iIET:£aJT 1 (E:: £ : :re:it o: :::F 1 JE:YTIl: efo : • P u b I i c a t i o n in the ne x1L issue of

Government Gazette. _
Presidint, J&K High Court Bar Association, Srinagar-
;/'1Jc:'-;E/'bSi;- Hi;h Court of J&K and Ladakh, Jammu for uploadlng on

4
5,

t::hoaTLc:aUL7 EIThigh Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Mehwish Hilal, Advocate

for information and necessarY actlon-
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: IIO of 2026/RG/LP Datedd_.01.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Molrd Irfan Bhat
S/O Khizer Mohd Bhat

R/O Tanya Batapor Tehsil Kunzer, District Baramulla

Vide Notification No. 608 of 2022/RG/LP Dated 27•05•2022 Ins been declared

as Absolute/Final.

By Order

(Syed tMa i}ussain)
Registrar Administration

Ava.

.z ogg -- gb /RG/LP DatedM_.01 .2026

Copy forwarded to the:'

1 Principal District and Sessions Judge, B?[amulla'

§eJJ;£a;( I (E:: £ : :Feiit $ :::F 1 JE:YTIE efo ; • P u b I i c a t i o n i n t he next issue of

Government Gazette.

[F(?i deE :b :iS: r EI Ea :/C: IO :F 1 :2 : : :a :LUJ:th I J a nn nn U f0 r U P loading on

t: ShETbc:aHL?!jehigh Court Wing Jammu/Srinagar for information and
also keeping record of the same'

2
3

Mr. Moid Irfan Bhat, Advocate
for information and necessary action

Hi E
d;ZionRegisfnY Ad6rfn

\'J
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: /1/ - of 2026/RG/LP Dateda_.01.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Musrath Mohmad
D/O (JUlam Mohmad Bhat

nO Lalpora Lolab Tilwanpora, Tehsil Sogam, District Kupwara

Vide Notification No. 199 of 2023/R(J/LP Dated 13.02.2023 has been declared as

Absolute/Final.

By Order

Wii+u\ssain)(Syl
Registrar Administration

&v- Ap

tO G>7 -' Z] /RG/LP Datedfo _'_.01.2026

copy forwarded to the:-

1 Principal District and Sessions Judgel Kupwara'

SeaT;£aJT 1 (E :: £ : :reiit 0: : ::F 1 JE:YTII: e:0 i • P U b I i C a t i O n i n then ex1El issue of
Government Gazette.

[ F:ri de: EL ::SSt r E fgEa :/e: :0 :F : :12 : A § wLaar£; k h I J a nn nn U for uploading on

3

2

tnEhoJFbc:ayE::jehigh Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms, Musrath Mohmad9 Advocate

for information and necessary action.

#RPg
Ad' inl
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act) 1961)+ + + + +

NOTIFICATION

No: / 7X– of 2026/RG/LP Datedo q .01.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Murtaza Qayoom
S/O Abdul Qayoom Bandh
R/O Kaichachkoot Usmania Colony, Tehsil Awantipora, District Pulwama

Vide Notification No. 2053 of 2025/RG/LP Dated 18.06.2025 has been declared

as Absolute/Final.

By Order

in)(Syel
Registrar Administration

\rd

N,; bc,lg–' \h /RG/LP DatedH_.01 .2026

Copy forwarded to the:-

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Pulwama.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Pulwama'
c,pc, e_courts High Court of J&K and Ladakh, Jammu for uploading on
the official website. _ _. .

lncharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Murtaza Qa)'oom, Advocate

. .for information and necessary action.

ii
Adininiitration
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HIGH COURT OF JAMMU & KASHMIR AND I,ADAR.H AT JAMMU
(Exercising powers of Bar Council under Section 58 of tlpMvocates Act, 1961)+ + + + +

NOTIFICATION

No: / 13 of 2026/RG/LP Dateda_.01.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Maroofa Khanum
D/o Abdul Lateef Khan

R/o Naganari Boniyar Shamswari Baramulla

Vide Notification No. 1325 of 2025/RG/LP Dated 09.04.2025 has been declared

as Absolute/Final.

By Order

(Syed1 dssain

Registrar Administration
\vI

No: LO 03 -' (Iv /RG/LP DatedU_.01 .2026

Copy forwarded to the:-

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judgel Baramulla.
Secretary, Bar Council of India, New Delhi. . =

&;nagerl Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Baramulla-
CPC e_C/8urts High Court of J&K and Ladakh, Jammu for uploading on
the official website. _ _ . .

lncharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Maroofa Khanum, Advocate

for information and necessary action-

p; don
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: of 2026/RG/LP Dated o g .01.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Muneeza Bashir
D/o Shri Bashir Ahmad Peer

R/o (,ulshanabad Charar-i-sharief, Budgam

Vide Notification No. 1328 of 2025/RG/LP Dated 09•04•2025 has been declared

as Absolute/Final.

By Order

Registrar Administration
qA

N,; 9 O qI– q8 /RG/LP Datedd_.01 .2026

copy forwarded to the:-

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judgel Budgam'

ile :baJr: I (E:: £ : :rec£it oi : ::F ) J:§YTll1: efo ; • P u b I i c a t i o n in the next issue of
Government Gazette.

[re ::P i deE al ::sst r E:J:a :/C: :to : F I :: : :d gLaar!i k h I J a 1m m u fo r uploading on

tE:hoaTbc:aBb7 EIjehigh Court Wing Jammu/Srinagar for information and
also keeping record of the same'
Ms. Muneeza Bashir, Advocate

for information and necessary action.

\va



78

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: 1 1 S- of 2026/RG/LP Dated dq .01.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Mujtaba
S/O Sheikh Asgar
IUO (,roung, Choskore Tehsil & District Kargil

Vide NotifIcation No. 2568 of 2024/R(,/LP Dated 23.10.2024 has been declared

as Absolute/Final.

By Order

Registrar Administration
q„J

N„ SO qq-a b6 /RG/LP Datedd_.01 .2026

Copy forwarded to the:-

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judgel Kargil.
Sec,retary1 Bar Council of India, New Delhi. . x

aana a-er:’Government Press1 Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Kargil.
(/Pcr-–e_(/gurts High Court of J&K and- Ladakh, Jammu for uploading on
the official website. _ .. .

lncharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same-
Mr. Mujtaba, Advocate

.for information and necessarY action-
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

N„ - \ n b – ,f 2026/RG/LP Datedd_.01.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Mir Kamil Nazir
S/O Nazir Ahmad Mir

R/O Ranipora Tehsil Shangus, District Anantnag

Vide Notification No. 1103 of 2023/R(J/LP Dated 02.06.2023 has been declared

as Absolute/Final.

By Order
A V;c
ij-taba-Hugsain)(Sy"

Registrar Administration
\rd'

No.. ato1-1 lq– /RG/LP Dateda.01 .2026

copy forwarded to the:-

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judgel Anantnag'

ilea:§£a£r I (E :: £ g :reC£it OJ I !!! I J= :YTII: ef0 ; • P U b I i C a t i O n i n the nea issue of

Government Gazette.

EF8ideEEJb:iSStrE:gEaEpeER0:FI:1 ::3nL:i!'khl Jammu hr uploading on

tE EhII:aPb7 EIjehigh Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mir Kamil Nazir, Advocate

for information and necessarY action-

on
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: - 1 - 1 3- of 2026/RG/LP Dated 6 g .01.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Mehvish Manzoor
D/O Manzoor Ahmad Baba

R/O Pokhribal Botakadal, LaI Bazar, Tehsil Eidgah, District Srinagar

Vide Notification No. 2330 of 2025/RG/LP Dated 19.07.2025 has been declared

as Absolute/Final.

By Order

(Syed1

TELa

jtaba Hds'sain)
Registrar Administration

'– - VIa

a 1 1 g– a.... /RG/LP DatedU.01 .2026

Copy forwarded to the:-

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Srinagar.
Secretary1 Bar Council of India, New Delhi. . . . r

aanager: Government Pressl Jammu for publication in the next issue of
Government Gazette.

[[ F(? i de: F/tb I :F:K LI iig 1 : :: : 1:7 rJI? Oac:it i : : a :1111 lhn)a 3 : km U for uploading on
the official website. _ .. .

lncharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same-
Ms. Mehvish Manzoor, Advocate

for information and necessarY action-

cfa
gtR:IInn: 'ation
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

# # # # 8

NOTIFICATION

No: - / 1 6- of 2026/RG/LP Dated o c? .01.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Munaza Mushtaq
D/o Mushtaq Ahmed
R/o Nagam Tehsil Chadoora, District Budgam

Vide Notification No. 2864 of 2025/RG/LP Dated 08.09.2025 has been declared

as Absolute/Final.

By Order

"'$:?"'"-"""'"
a._tr$3 t 3 C) /RG/LP

Copy forwarded to the:-

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Budgam.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President. District Bar Association, Budgam'
c/pc e_(.'„ourts High Court of J&K and Ladakh, Jammu for uploading on
the official website. _

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Munaza Mushtaq, Advocate

for information and necessary action.

tion
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: – 1 ] q- of 2026/RG/LP Dated 6 q .01.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Mansha Bashir

D/O Bashir Ahmad Dar

R/O Beeruni Kathi darwaza Rainawari, Tehsil Khanyar, District Srinagar

Vide Notification No. 2349 of 2025/RG/LP Dated 19.07.2025 has been declared

as Absolute/Final.

By Order

(Syed iMa%IIi:

“;$:*;4'""*"“”"
No: A) 3 f–. BB /RG/LP Dated 0 q .Of .2026

Copy forwarded to the:-

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President1 J&K High Court Bar Association, Srinagar.
cpc e_courts HiGh Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Mansha Bashir, Advocate

for information and necessary action.

-ay6
'ation
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: - 1 O o - of 2026/RG/LP DatedU_.01.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Madeenah Yousuf
D/O Mohammad Yousuf Dar
R/O Kulhama Mak(lam Mohalla, Tehsil Beerwah, District Budgam

Vide Notification No. 1173 of 2024/RG/LP Dated 23.07.2024 has been declared

as Absolute/Final.

By Order

.„.U T;(
[taba Hlrgsain)

'VW'""””“’'""
>I a>C)– La/RG/LP DatedU_.01 .2026

Copy forwarded to the:-

1

2

3.

4
5.

6.

7.

Principal District and Sessions Judge, Budgam.
Secretary, Bar Council of India, New Delhi.
a;na§–gE’Government Press1 Jammu for publication in the next issue of
Government Gazette.
President. District Bar Associationl Budgam-
CPC e_C;.)urts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Madeenah Yousuf, Advocate

. .....for information and necessary action.

@ TELfI
amin-iit}dtionRegi ’a'
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

r

N„ –/ 81– ,f 2026/RG/LP Dated o q .01.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Munazah Bashir
D/O Bashir Ahmad Bhat
R/O Nowgam (,ojarpora, Tehsil Shangus, District Anantnag

Vide Notification No. 2681 of 2025/RG/LP Dated 22.08.2025 has been declared

as Absolute/Final.

By Order

(Syedl#ma"liis\sain)
'ar AdminisRl

N,; }ItIl- G- ./RG/LP Dated©_.01 .2026

Copy forwarded to the:-
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Anantnag.
Secretary1 Bar Council of India, New Delhi. . =

GIna&irj’Government Press, Jammu for publication in the next issue of
Government Gazette.
President. District Bar Association, Anantnag.
cpc/ e_courts High Court of J&K and Ladakh, Jammu for uploading on
the official website. _

lncharJe Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Munazah Bashir, Advocate

for information and necessary action'
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: . / O g – of 2026/RG/LP Dated 6 q .01.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Nusrat Soft

D/O Sonaullah Sofi

R/O Kreeri Soft Mohalla, Tehsil Kreeri, District Baramulla

Vide Notification No. 1927 of 2022/RG/LP Dated 14.11.2022 has been declared

as Absolute/Final.

By Order

iIs\;Jin)(Syel
dministration

No: J ISS/-' Ch /RC/LP D,t,d@_.Of.2026

Copy forwarded to the:-

1

2

3.

4
5.

6.

7.

Principal District and Sessions Judge, Baramulla.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Baramulla'
cpc e_c„ourts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Iniharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Nusrat Sofi, Advocate

. ..... for information and necessarY action-

a t:6DD
,dminigtrhtionRe:
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: / 83 - of 2026/RG/LP Dated o q .01.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Nuzhat Nasreen
D/O Ghulam Hassan Bhat
luo Khawja Gilgit Batpora Sopore, Tehsil Sopore, District Baramulla

Vide Notification No. 990 of 2022/RG/LP Dated 28.07.2022 has been declared

as Absolute/Final.

By Order

iain)ltaba'(Syel
.dministration

N„ DI bB -''-IO /RG/LP Dated Ja.01 .2026

Copy forwarded to the:-

1

2. ~

3.

4
5.

6.

7.

Principal District and Sessions Judge, Baramulla.
Sec,retary1 Bar Council of India, New Delhi. . £

ianagerl Government Press I Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Baramulla' _

a/'F(:-eII;bari- High Court of J&K and Ladakh1 Jammu for uploading on

fEEhT::c:aBbe:jehigh Court Wing Jammu/Srinagar for information and
also keeping record of the same-
Ms. Nuzhat Nasreen, Advocate

. .. for information and necessarY action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of,the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: / 8 q – of 2026/RG/LP Dated Qq .01.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Nargis Bano
D/o Shri Mohammad Akbar Sheikh

R/o Habbak Khushki, Srinagar

Vide Notification No. 1329 of 2025/RG/LP Dated 09.04.2025 has been declared

as Absolute/Final.

By Order

(Syed1
Rl 'ar

naFBuVsbl:i)
.dministration

N„ AII ( - - BQ /RG/LP Dateda.01.2026

Copy forwarded to the:-

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Managerl'Government Press, Jammu for publication in the next issue of
Government Gazette.
President1 J&K High COUrt Bar Association, Srinagar.
cpc e_courts HiGh Court of J&K and Ladakh, Jammu for uploading on
the official website.
Inc,harge Library1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Nargis Bano, Advocate

. .....for information and necessary action.

C

\dniiriRl 'ar
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: 1 gg- of 2026/RG/LP Dated Z-> Z? .01.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Naveed Ul Hassan

S/o Shri Ghulam Hassan Wani

R/o Gulzarpora Wani Mohalla Pulwama

Vide Notification No. 1330 of 2025/RG/LP Dated 09.04.2025 has been declared

as Absolute/Final.

By Order

(Syed hM lil iain
tdmRl

6 C+ .Of.2026DateJ 1 Qq- q6 _/RG/LP

Copy forwarded to the:-

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Pulwama.
Secretary, Bar Council of India, New Delhi.
Manager1 Government Press, Jammu for publication in the next issue of
Government Gazette.
President. District Bar Association, Pulwama.
CPC e_Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
incharge– Library1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Naveed Ul Hassan, Advocate

for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: –/ /9 6– of 2026/RG/LP Dated a q .01.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Nida Hilal Dar
D/o Hilal Mehmood Dar

R/o Parray angan Ompora Budgam

Vide Notification No. 3064 of 2024/RG/LP Dated 13.12.2024 has been declared

as Absolute/Final.

By Order

dministration

AV0 : / F: (9 / L P I) a t e d &B 0 1 B 2 0 2 6

Copy forwarded to the:-

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Budgam.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President. District Bar Associationl Budgam-
CPC e_C/8urts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Nida Hilal Dar, Advocate

for information and necessary action-

'ation
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: – 1 B-4- ot 2026/RG/LP Dateda_.01.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Nadeem Bashir

S/O Bashir Ahmad Ganaie

R/O Tehsil Beerwah, District Budgam

Vide Notification No. 2352 of 2025/RG/LP Dated 19.07.2025 has been declared

as Absolute/Final.

By Order

(Syed ]MJ HtJsJain
lstration

N„ U.Ed.....,._/RG/LP D,t,d©_.or.2026

Copy forwarded to the:-

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Budgam-
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President. District Bar Association, Budgam-
CPC e_C8urts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Nadeem Bashir, Advocate

for information and necessary action-

amfBs4;£tion
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

N,: –/ gO– ,f 2026/RG/LP Dated oG .01.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Owais Ashraf Najar
S/O Mohammad Ashraf Najar
R/O Rangeen Kultreh Tehsil Chadoora, District Budgam

Vide Notification No. 2353 of 2025/RG/LP Dated 19.07.2025 has been declared

as Absolute/Final.

By Order
fI

(Syed Wba iIu£sbin)
.dminiRL e1b :

No: 973 dB– a) .a /RG/LP D,t,d P'? .Of.2026

Copy forwarded to the:-

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Budgam.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President. District Bar Association, Budgam.
cpc e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Libraryf High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Owais Ashraf Najar, Advocate

.for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

N,: - /Qq– ,f 2026/RG/LP Dated O q .01.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Pakeeza Farooq
D/o Shri Syed Farooq Ahmad Bukhari
R/o Ushkara, District Baramulla

Vide Notification No. 1333 of 2025/RG/LP Dated 09.04.2025 has been declared

as Absolute/Final.

By Order

FuLlshi;)(Syed
Re

N„ a-bA/RG/LP Datedd_.01 .2026

Copy forwarded to the:-

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Baramulla.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President. District Bar Association, Baramulla'
cpc e_courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Pakeeza Farooq, Advocate

for information and necessary action.

ation
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: Iq O -' of 2026/RG/LP Dated 6 q .01.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Rayees Ahmad Lone
S/O Abdul Salam Lone

R/O Russu, Tangpora, Tehsil Narbal, District Budgam

Vide Notification No. 1985 of 2023/RG/LP Dated 12.09.2023 has been declared

as Absolute/Final.

By Order

1)(Syed i&
'TWqf'"'-';“’'""

No: jJ-III - B b /RG/LP Dated©_.01 .2026

Copy forwarded to the:-

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Budgam.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Budgam.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Rayees Ahmad Lone, Advocate

. .....for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: - 1 ?at – of 2026/RG/LP Dated©_.01.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Roomi Jan
D/O Abdul Ahad Sheikh

R/O Trali Bala, Exchange Road Tral near HDFC Bank Tral,
Tehsil Tral, District Pulwama

Vide Notification No. 1158 of 2023/RG/LP Dated 03.06.2023 has been declared

as Absolute/Final.

By Order

(Syed WTG hillbain)
Regis1 linistration

No: 38..a;to hq /RG/LP Dateda.01 .2026

Copy forwarded to the:-

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Pulwama.
Secretary, Bar Council of India, New Delhi.
Manager1 Government Press1 Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Pulwama.
CPC e_Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website
Int.,harge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Roomi Jan, Advocate

for information and necessary action.

imi’nistrJtion
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: – I q ,9 – of 2026/RG/LP DatedU_.01.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Ruqiya Nazir
D/O Nazir Ahmad Tantary
nO Main Market ward No. 07, Tehsil Boniyar, District Baramulla

Vide Notification No. 2698 of 2025/RG/LP Dated 22.08.2025 has been declared

as Absolute/Final.

By Order

(Syeh Mtab% Iiussain)
.dministrationRe:

No.' & 9.LI SI ga- /RG/LP DatedW .01.2026

Copy forwarded to the:-

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Baramulla.
Secretary, Bar Council of India, New Delhi.
Managerl'Government Press, Jammu for publication in the next issue of
Government Gazette.
President. District Bar Association, Baramulla.
cpc e_courts High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Ruqiya Nazir, Advocate

. ....for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: -. ( t’a '3 – of 2026/RG/LP DatedU_.01.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Rayees Ahmad Jan
S/O Abdul Ahad Jan

R/O Brien Nishat Meebagh, Tehsil Khanyar, District Sdnagar

Vide Notification No. 2068 of 2025/RG/LP Dated 18.06.2025 has been declared

as Absolute/Final.

By Order
bb

(Syel lb;
dministration

N„ jA gB- Z O /RG/LP Dateda_.O1 .2026

Copy forwarded to the:-

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Rayees Ahmad Jan, Advocate

. .....for information and necessary action.

"qP4. ""”"“
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

N„- Zz? Q– of 2026/RG/LP Dated o '? .01.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Shaista Bano
D/o Noor Mohammad

IUo Mohalla Amlook colony Uri, District Baramulla

Vide Notification No. 1577 of 2025/RG/LP Dated 16.05.2025 has been declared

as Absolute/Final.

By Order

Ka"il!&sain)(Syl

N„ J&b lp'b g /RG/LP Dateda_.01 .2026

Copy forwarded to the:-

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Baramulla.
Secretary, Bar Council of India, New Delhi.
Manage£ Government Press1 Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Baramulla-
c,pc, e-courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Shaista Bano, Advocate

for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: - 1 c4 :– of 2026/RG/LP DatedH_.01.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Suraiya Nazir
D/O Nazir Ahmad Dar

nO Nowgam Banapora, Tehsil Chanapora, District Srinagar

Vide Notification No. 2592 of 2024/R(,/LP Dated 24.10.2024 has been declared

as Absolute/Final.

By Order

!ain)laba'(Syed
Administration

No: Uk---IL/RG/LP Datedfo _'_.O1 .2026

Copy forwarded to the:-

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge,Srinagar.
Secretary1 Bar Council of India, New Delhi. . .
aLnaj–eE’Government Press1 Jammu for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Srinagar.
c/pc/ e_courts Hiih Court of J&K and Ladakh, Jammu for uploading on
the official website. _ . . .

ibid:;8’g--Li£ar; High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Suraiya Nazir, Advocate

. .....for information and necessarY action-

Regis1 r
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: 146- - ,f 2026/RG/LP Datedoq .01.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Sajad Farooq Rather
D/O Farooq Ahmad Rather
no Kanga, Tawheed Pora, Tehsil Kangan, District Ganderbal

Vide Notification No. 2022 of 2023/RG/LP Dated 12.09.2023 has been declared

as Absolute/Final.

By Order

.dministrationRl

No:©]]:_$_L/RGLP Datedfo _.,01.2026

Copy forwarded to the:-
1 PrinciPal District and Sessions Judgel Ganderbal-

iFir:£a£T I (E :: :? S :reC£ it OJ I ==? 1 JE §YTII: ef0 : • P U b I i C a t i O n i n the next issue of
Government Gazette.

[ F(? i de: [Jb ::SSt r ELEa :/C : SO :F : :T( E11:: dLeJ3g k h I J a m 1m U f0 r uploading on

3

t:Ehlbc:aBb?!?;Fhigh Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Sajad Farooq Rather, Advocate

for information and necessarY actlon'

Jationdm
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: –1 q t – of 2026/RG/LP Dated a q .01.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Sheikh Najmus Saqib

S/O Sheikh Riyaz Ahmad
R/O Haji Abad Lane –B H.No. 26 Bemina, Tehsil Central Shalteng,
District Srinagar

Vide Notification No. 2073 of 2025/RG/LP Dated 18.06.2025 has been declared

as Absolute/Final.

By Order

No.. 3%OS--–q } /RG/LP Dateda.01 .2026

Copy forwarded to the:-

1

2

3.

4
5.

6.

7.

Principal District and Sessions Judgel Srinagar.
Secretary, Bar Council of India, New Delhi. . I . r

i;;1;agrI’Government Press, Jammu for publication in the next issue of
Government Gazette.

[ F(? i de: F/tb J : :K A ii: : ::: : Efa I: i?I s : g La t LoanJ ; ii: aJga?:1m u fo r uploading on

in:hT:bc:aPbISjehigh Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Sheikh Najmus Saqib, Advocate

. .....for information and necessarY action'

.d LonRl LS
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: -/ q 8 of 2026/RG/LP Datedd£ _.01.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Shahid Nazir
S/O Shri Nazir Ahmad Bhat

wo New colony Yari GuIld, Tehsil Narbal, District Budgam

Vide Notification No. 1581 of 2025/RG/LP Dated 16.05.2025 has been declared

as Absolute/Final.

By Order hg

taba €1snll)(Sye1

“mt'{t"-'"';''’'"-
gAG 3– IDO /RG/LP Dated aq .Of .2026

Copy forwarded to the:-

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Budgam'

iIFaC: ::a: X 1 :1:: £ : :reC£it Oi :::F t J: SITII: ef0 ; • P U b I i C a t i on in the next issue of
Government Gazette.
President, District Bar Associationl Budgam- _

cFi'-b:cburts High Court of J&K and Ladakh, Jammu for uploading on

tn:hTl£aLYbTEIjehigh Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Shahid Nazir, Advocate

for information and necessarY action'

tion
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: -1 qq– of 2026/RG/LP Dated .q .01.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Sumiya Jan
D/O Mohd Yousuf Malik

R/O Yarepora, Kissan Mohalla, Tehsil Yarepora, District Kulgam

Vide Notification No. 697 of 2022/R(,/LP Dated:30.05.2022 has been declared as

Absolute/Final.

By Order

iain)(Syel
.dministrationRl

N 0 : # ? (3i /L P I) a (e (fa a 0 f a 2 0 2 6

copy forwarded to the:'

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judgel Kulgam.

IiF;J:£a£T I (E:: :? g :reC£ it $ ; !!! 1 J:SITII: ef0 ; • P U b I i C a t i O n in the next issue of
Government Gazette.

[F Far i de? ?i :#tEst r E:J:a [f:: ?tO : F ii :2 1: A dgaCn: a a k h I J a 1m mu for uploading on

t::hEfEEaBbe?;,ehigh Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Sumiya Jan, Advocate

for information and necessarY action'



103

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: - Joo- of 2026/RG/LP Datedd_.01.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Shabir Ahmad Mir
S/o Ab Kabir Mir
no Ajas, District Bandipora

Vide Notification No. 17 Dated 07.04.2016 has been declared as Absolute/Final.

By Order

MgsI#£ssain)(Syel
.dminisRegi

J3oq– 1 ba /RG/LP 01 .2026Date

Copy

1

2
3.

4
5.

forwarded to the:-

Principal District and Sessions Judge, Bandlpora'

iIFaC: :baJr: I (E :: :d; g :reC£it aS : ::F 1 JESITII: e:0 ; • P U b I i C a t i O n in the next issue of
Government Gazette.

EE:id£Ub:issal?:gRab::Ro:F12T£ ERS iE7£kh, Jammu for uploading on

nEhT::aBbSa?:jehigh Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Shabir Ahmad Mir, Advocate

for information and necessarY actlon'

6.

7.

fni
;Tv

tion
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: go I– of 2026/RG/LP Dated og .01.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Suhail Ahmed Shah
S/O Mohd Amin Shah
R/o Kanelwan9 Shah Mohalla, Tehsil Bijbehara, District Anantnag

Vide Notification No. 1023 of 2022/RG/LP Dt. 28.07•2022 has been declared as

Absolute/Final.

By Order

Kbq5alIIa(Syel

“94'"’
%a11- 9 L'I ./RG/LP Dated d_.01 .2026

Copy forwarded to the:-

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judgel Anantnag'
Set,retary1 Bar Council of India, New Delhi. . . , ' . r

&£n;gerl’Government Press, Jammu for publication in the next issue of
Government Gazette.

EEclide::fiBrEs#SERjaL::?to:Fl:T£ ::3nL:i!'kh, Jammu for uploading on

fEEhT::aPb?!:f high Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Suhail Ahmed Shah, Advocate

. .for information and necessarY action'

HM.
ministi n
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

# # # # #

NOTIFICATION

N„ - go a – ,f 2026/RG/LP Dated act .01.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Sameer Bilal
S/O Bilal Ahmad Rather
IUO Wakura, Tehsil Wakura, District Ganderbal

Vide Notification No. 322 of 2023/RG/LP Dated 14.02.2023 has been declared

as Absolute/Final.

By Order

bbaitussain)(Syel
,dministrationRL eI :

No: $3 39–B & ./RG/LP Datedd_.01 .2026

Copy foIwarded to the:-
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judg, Ganderbal.
Secretary1 Bar Council of India, New Delhi. . E . r

aiR;Jgr:’Governm8-nt Press1 Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Ganderbal. _

c/pc/'-e_(,'/burts High Court of J&K and Ladakh, Jammu for uploading on

tn:hT£:aPb7a?J,ehigh Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Sameer Bilal, Advocate

. .for information and necessarY action -

5(
.dmihiskrhtionr
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: - CLa 3 – of 2026/RG/LP Dated a q .01.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Saaqib Ahmad Mir
S/O Abdul Rehman Mir
WO Sahibabad Achabal Magray Mohalla, Tehsil & District Anantnag

Vide Notification No. 2075 of 2025/RG/LP Dated 18.06.2025 has been declared

as Absolute/Final.

By Order

(Syed
.dministration

D333""-’ LID /RG/LP 01 .2026

Copy foIwarded to the:-

1

2
3.

4
5.

6.

7.

Principal District and SesSiOns Judgel Anantnag'

iIFai :ba:: ) (E :: :? : :reC£it Oi : !!! I JNJ§YTIl: ef0 : • P U b I i C a t i O n i n the ned issue of
Government Gazette.

[beaid£ Pfa:rEsBE:gEaE/::?to:FSi2T€ ::SnL:iSkh, Jammu for uploading on

T::hT::aBb7a?;,ehigh Court Wing Jammu/Srinagar for information and
also keeping record of the same'
Mr. Saaqib Ahmad Mir, Advocate

. .....for information and necessarY action-

M t)
dminis'ReI

’i-t%
ltion
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

N„ - go q – ,f 2026/RG/LP Dated o ? .01.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

IVis. Shireen Manzoor
D/O Manzoor Ahmad Ali
IUO Saidakadal Bridge, Tehsil Khanyar, District Srinagar

Vide Notification No. 2386 of 2025/RG/LP Dated 22.07.2025 has been declared

as Absolute/Final.

By Order

(SyedW Hu\ssain)
Reg

No: dLa)III h 8 /RG/LP Dated o al.01.2026

Copy forwarded to the:-

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Srinagar.
Set,retary1 Bar Council of India, New Delhi. . ' . r

a;S;air:’Governmg-nt Press1 Jammu for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Srlnagar- . . ,

(,'/p(/--e_c/£.>urts Hi;h Court of J&K and Ladakh, Jammu for uploading on
the official website. _ _ _ .. ,

lncharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same-
Ms. Sbireen Manzoor, Advocate

for information and necessarY action'

Ionminis
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

ofNo 2026/RG/LP Datedd_.01.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Sabbu Ashraf
D/O Mohammad Ashraf Khanday
nO Kanelwan, Tehsil Bijbehara, District Anantnag

Vide Notincation No. 2383 of 2025/RG/LP Dated 22.07.2025 has been declared

as Absolute/Final.

By Order

(Syed m);hssain)

"'qT4"'""-';''’'"-
N... #3Qq- f& /RG/LP DatedO q .01 .2026

Copy forwarded to the:-

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judgel Anantnag.
Secretary, Bar Council of India, New Delhi. . ' . #

iiI;;JbrI’Government Press, Jammu for publication in the next issue of
Government Gazette.
President. District Bar Association, Anantnag-
(/pc,'-e_c/gurts High Court of J&K and Ladakh, Jammu for uploading on

tEEht::c:aPb;!jehigh Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Sabbu Ashraf, Advocate

. .....for information and necessarY action-

Regis1
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: - 90 6 of 2026/RG/LP Datedd_.01.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Sandus Khursheed
D/O Khursheed Ahmad
IUO Ushkara Makdoom Mohlla, Tehsil & District Baramulla

Vide Notification No. 2378 of 2025/R(J/LP Dated 22.07.2025 has been declared

as Absolute/Final.

By Order

babaVJs lain)(Syed
Re: mini

N., 93 S+--' Za /RG/LP 01 .2026Date

Copy forwarded to the:-

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judgel Baramulla.
Secretary, Bar Council of India, New Delhi. . r

a-£-na&–e£’Government Press1 Jammu for publication in the next issue of
Government Gazette.
President, District Bar Associationl Baramulla-
a/-F(Tf--e_C/burts High Court of J&K and Ladakh, Jammu for uploading on
the official website. _ _ .. .

ibEriarb-;-Li;arj–high Court Wing Jammu/Srinagar for information and
also keeping record of the same-
Ms. Sandus Khursheed, Advocate

for information and necessary action.

dma{ Lon
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No:– %7 – of 2026/RG/LP Datedd_.01.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Suhaib Gulzar

S/o Gulzar Ahmad Wagay
R/O Pinjoora Rayatpora, Tehsil & District Shopian

Vide Notification No. 2374 of 2025/RG/LP Dated 19.07.2025 has been declared

as Absolute/Final.

By Order

La“dlls’si(Sy„
tration

$3 bS–' I }- /RG/LP O1 .2026Da

Copy forwarded to the:-

1

2
3.

4

5.

6.

7.

Principal District and Sessions Judge, Shopian.
Secretary, Bar Council of India, New Delhi.
Manager1 Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Shopian.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Suhaib Gulzar, Advocate

for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: - 2o8– of 2026/RG/LP Dated' ? .01.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Sumira Jan

D/o Shri Abdul Hamid Najar
R/o Singhpora Silugam Pahalgam, Anantnag

Vide Notification No. 1340 of 2025/R(,/LP Dated 09.04.2025 has been declared

as Absolute/Final.

By Order

(Syed Wba HIs Iain)
.dministrationRe:

m; a313“ do – /RG/LP Dated o '? .Ol.2026

Copy forwarded to the:-
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Anantnag.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President. District Bar Association, Anantnag'
CPC e_C,8urts High Court of J&K and Ladakh, Jammu for uploading on
the official website. _

iH;h-arb-g–'Lib}ar;: High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Sumira Jan, Advocate

for information and necessary action-

LA
Lonminis'
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No:- 9 o q – of 2026/RG/LP Dated'2 q .01.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Saika Rashid

D/O Ab Rashid Gojri
R/O Chichilora Tangmarg Dildarpora Tehsil Kawarhama District Baramulla

Vide Notification No. 2585 of 2024/RG/LP Dated 24.10.2024 has been declared

as Absolute/Final.

By Order

.„.A +16@

Faba Hussain)
Regjs}raF Administration

N„ d3 el – t9Q /RG/LP
/

Datedd_.01.2026

Copy forwarded to the:-

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Baramulla.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Baramulla.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Saika Rashid, Advocate

. .....for information and necessary action.

dmiiiyt}ation
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HIGH COURT OF JAMMU & IQ\SHMIR AND LADAKX AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: it o – of 2026/RG/LP Dateda_.01.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Sofia Tariq Khan
D/o Tariq Ahmad Khan
R/o Rose Avenue Colony,
Srinagar

Lone 11 HMT Road, Tehsil Shalteng, District

Vide Notification No. 1579 of 2025/RG/LP Dated 16.05.2025 has been declared

as Absolute/Final.

By Order

Hq(bb
(Syed Lgdin

AdmRl

N„ -9.3 Qq–qb /RG/LP Dated o q .01.2026

Copy forwarded to the:-

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
ManageF1 Government Press1 Jammu for publication in the next issue of
Government Gazette.
President1 J&K High Court Bar Association, Srinagar.
CPC e_C8urts Hidh Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Soha Tariq Khan , Advocate

. .....for information and necessary action.

d%
.dmilristrhtionrRegis1
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: - >Lf – of 2026/RG/LP Dated e.01.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Soidiya Manzoor
D/O Manzoor Ahmad Bhat

R/O Khwaja Bazar Nowhatta, Tehsil Maharaj GurU, District Srinagar

Vide Notification No. 321 of 2023/RG/LP Dated 14.02.2023 has been declared

as Absolute/Final.

By Order

mba' }sain)

Regis(pr Administration
/•

A3'II–) q'q /RG/LP
Dated o q 01 .2026

copy forwarded to the:-

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judgel Srlnagar'

iIFaR :baJr: I (E :: £ : :nec£it g : ::: I J:SIn \: ef0 ; • P U b I i C a t i O n i n t he next issue of
Government Gazette.

[ F(Ep i deE :t& J :: A ii : : t:: : : EF rJJ:? OaCiit i : : a :IiIIa : : hm U for uploading on

tn:hTE:aBbe:jehigh Court Wing Jammu/Srinagar for information and
also keeping record of the same-
Ms+ Soidiya Manzoor9 Advocate

for information and necessarY action'

dni 'ation
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates AcE 1961)+ + + + +

NOTIFICATION

No: ' 9 /2 – of 2026/RG/LP Datedd_.01.2026

Provisional admission as an Advocate1 granted under the

Advocates Act, 1961 in favour of:

Ms. Suraya Maqbool
D/o Mohmad Maqbool Reshi

R/o Reshi Mohalla Gundjahangir Sumbal
Bandipora

Sonawari Tehsil Hajin, District

Vide Notification No. 1580 of 2025/RG/LP Dated 16.05.2025 has been declared as
Absolute/Final.

By Order

(Syed
lstration

No: SIjoS+1 b /RG/LP Dated©,_.01.2026

Copy forwarded to the:-
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Bandipora.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Bar Association, Bandipora.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Suraya Maqbool, Advocate

. .....for information and necessary action.

.dmynl:Regi Lon
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: - a/ 3 of 2026/RG/LP Datedd_.01.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Suhail Rashid
S/O Ab Rasheed Bhat

IUO Bhat Mohalla Trich Kakpora Tehsil & District Pulwama

Vide Notification No. 96 of 2025/RG/LP Dated 22.01.2025 has been declared as

Absolute/Final.

By Order

(Syel na i Hlussain)

“=$V
rar Administration

9UIR-.80 /RG/LP ,01 .2026Date

Copy forwarded to the:-

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Pulwama.
Sec,retary1 Bar Council of India, New Delhi. . . _ . r

&an£ger,’Government Press, Jammu for publication in the next issue of
Government Gazette.

[FEid£:/\:jsstriSfgRab:::o:FI:T( :Hdw:;nda£kh, Jammu for uploading on

fEEhSE:aBbe:jehigh Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Suhail Rashid , Advocate

for information and necessarY actlon-

ation
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

N„ - al q – of 2026/RG/LP Dateda_.01.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Sareer Abbas Khaki
S/O Ghulam Abbas Khaki
R/O H.No 65 Gulshanabad, Tehsil & District Anantnag

Vide Notification No. 2384 of 2025/R(J/LP Dated 22.07.2025 has been declared

as Absolute/Final.

By Order

lba HuJs4in)(Syed
.dministrationR

No: :aq& l-.gO IRG/LP DatedU_.O1 .2026

Copy forwarded to the:-

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judgel Anantnag'

iIFaC: :ba:rl I (E:: :? : :reC£ t g : :1 :IT 1 JESITII[: e:0 ; • P U b I i C a t i O n in the next issue of
Government Gazette.

[beEid£2Jb:isshS:gEjabCSFto:FIgT( a:§nL:§!kh, Jammu for uploading on

tREhT:bc:aPb::jehigh Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Sareer Abbas Khaki, Advocate

for information and necessarY action-

Lon
.eg isI
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +
q

NOTIFICATION

No: -g 1 S–- of 2026/RG/LP Datedd_.01.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Suheel Mansoor Parrey
S/o Mansoor Ahmad Parrey
mo Kosa Mohalla Hajin Sonawari, Tehsil Hajin, District Bandipora

Vide Notification No. 2363 of 2024/R.(J/LP Dated12.09.2024 has been declared

as Absolute/Final.

By Order

(Sy,d' m)i
.dmRb c1 :

J.q Iq –Bb /RG/LP Dateda_.01 .2026

Copy forwarded to the:-

1

2
3.

Principal District and Sessions Judgel Bandipora-

iIEcnr;;ba: ? I (E:: :? g :rec£it oJ I!!! ) J:iYTII: efo : • P u b I i c a t i o n in the next issue of

Government Gazette

[ F(? i deE EL :It\s: I r E :J:a :/C: :to : F :i :I E : : ipaT£k h I J a rrI nn u for uploading on

t:ShY;bc:aUb7a?;tehigh Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Suheel Mansoor Parrey, Advocate

for information and necessarY achon'

4
5.

6.

7.

k-
r

77%
ation.dminisl
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

N„ - j/6 – ,f2026/RG/LP Datedd_.01.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Sumira Imtiyaz
D/O Imtiyaz Ahmad Malik
R/o Malikpora, Pulwama

Vide Notification No. 68 Dated 17.06.2019 has been declared as Absolute/Final.

By Order

-nT6
(Syed WaI)a Hdsbain)

.dminRl

No: 3 {31+'qq /RG/LP Dated Wh.01 .2026

Copy forwarded to the:-

1

2
3.

Print.,ipal District and Sessions Judge, Pulwarna.
Sec,retary1 Bar Council of India, New Delhi. . r

Manager, Government Press, Jammu for publication in the next lssue of
Government Gazette.
President. District Bar Association, Pulwama.
i/-Fd--e–_Ef-girts- High Court of J&K and Ladakh1 Jammu for uploading on
the official website. _ . . .

iH;h-J;b-;-ubTajl–high Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Sumira Imtiyaz, Advocate

4
5.

6.

7,

for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

# # # # #

NOTIFICATION

No: -3/7 - of 2026/RG/LP Dated 6 q .01.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Saddaf Khan
D/O Atta Mob(1 Khan

WO House No .16-A TehsiI Wanpoh, District Anantnag

Vide Notification No. 891 of 2025/RG/LP Dated 13.03.2025 has been declared

as Absolute/Final.

By Order

(Syedljil\&&;in)
.dministrationRL eb :

N„ ) bus-– ga- /RG/LP Datedd .01.2026

Copy forwarded to the:-

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Anantnag.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Anantnag.
cpc, e-courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Saddaf Khan, Advocate

. .....for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

N„ - 9/O of 2026/RG/LP Dated o '? .01.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Suhail Farooq Khan
S/O Farooq Ahmad Khan
R/O Hajibal Kuthipora Chatargam, Tehsil & District Budgam

Vide Notification No. 2706 of 2025/RG/LP Dated 22.08.2025 has been declared

as Absolute/Final.

By Order

(Syed MHIKshlnj
Registrar Aflministration

\

m; gq C3 – bb/RG/LP Dated© .Ol.2026

Copy forwarded to the:-

1

2
3.

4

5.

6.

7.

Principal District and Sessions Judge, Budgam.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President. District Bar Association, Budgam.
CPC e_Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Suhail Farooq Khan, Advocate

. . for information and necessary action.

'ationAdIl
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No:-a/ 9 – of 2026/RG/LP Dated o q .01.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Sheezan Yousuf
D/o Mohd Yousuf Shora
R/o Momin-abad lane No.14 Batamaloo Srinagar

Vide Notification No. 841 of 2025/RG/LP Dated 13.03.2025 has been declared

as Absolute/Final.

By Order

ma fiis(Syed
Registrar Administration

N„ Sq bI-- CO- /RG/LP Dateda_.O1 .2026

Copy forwarded to the:-

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Srinagar.
cpc e-Courts Hidh Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Sheezan Yousuf, Advocate

. .....for information and necessary action-

bRegi

\'J
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: -no of 2026/RG/LP Datedo q .01.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Tabassum Rahim
D/O Ab Rahim War
R/o Zoonipora, Sopore, Tehsil Bomai (Zaingeer), District Baramulla

Vide Notification No. 341 of 2023/R(,/LP Dated 14.02.2023 has been declared

as Absolute/Final.

By Order

Registrar Administration
\'J.

2q6q– - 1 b- /RG/LP

Copy forwarded to the:-
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judgel Baramulla.
Secretary, Bar Council of India, New Delhi. . . . =
&£h£ger, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Baramulla, _

cp(/--e_(/8urts High Court of J&K and Ladakh, Jammu for uploading on

t[:hTE:aPb?a?;lehigh Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Tabassum Rahim, Advocate

. .....for information and necessarY action-

Ad#Rl lation
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: -931 of 2026/RG/LP Dated(:’ c? .01.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Toiba Yousuf
D/O Mohammad Yousuf Ahanger
R/O Pandan Nowhatta, Tehsil & District Srinagar

Vide Notification No. 2324 of 2025/RG/LP Dated 19.07.2025 has been declared

as Absolute/Final.

By Order
Hu

(Syed 1%Gb
Registrar Aldministration

c)R& d +

3G 13 – Oy /RG/LP O1 .2026Date

Copy forwarded to the:-
1

2

3.

Principal District and Sessions Judgel Srinagar.
Secretary1 Bar Council of India, New Delhi. . ' . r

nLna8-er:’Government Press1 ’Jammu for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Srinagar- .

cpc/'-e_c/burts Hidh Court of J&K and Ladakh, Jammu for uploading on

tE:hTl:aPb7a:jehigh Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Toiba Yousuf, Advocate

.for information and necessarY action-

4
5.

6.

7.

Regis1 mrnis

\_at
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: - aH– of 2026/RG/LP DatedU_.01.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Tahmeena Bano

D/o Ghulam Hassan Dar

R/O Pathla Kansipora, Tehsil & District Baramulla

Vide Notification No. 2288 of 2023/RG/LP Dated 30.09.2023 has been declared

as Absolute/Final.

By Order

(Syel ugs

Registrar Administration

No: Aq 8 g– U/RG/LP Dated 6 q .01.2026

Copy forwarded to the:-
1

2
3.

4

5.

6.

7.

Principal District and Sessions Judge, Baramulla.
Secretaryf Bar Council of India, New Delhi. . r

Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Baramulla-
i/Fdp-–e–_ifbarts High Court of J&K and Ladakh, Jammu for uploading on

in:hIrbc:aPbSap;jehigh Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Tahmeena Bano, Advocate

for information and necessaly action-

BC
dm'fnistrbtion
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No:-233 – of 2026/RG/LP D,t,d Dq .01.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Tanzeela Latif
D/O Latif Kousar Shah
IUO Nai Basti W.No. 5 K.P Road, Tehsil & District Anantnag

Vide Notification No. 2093 of 2025/RG/LP Dated 18.06.2025 has been declared

as Absolute/Final.

By Order
-FG
ilsain(Syed WbJH1

Registrar Administration
\FC\'

No: JQ C? i- IOO- /RG/LP DatedJD _.01.2026

Copy forwarded to the:-

1

2

3.

4
5.

6.

7.

Principal District and Sessions Judge, Anantnag.
Sec,retary1 Bar Council of India, New Delhi. . r

Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President. District Bar Association, Anantnag-
Epi(i-–e–_(,'/-8urts High Court of J&K and Ladakh1 Jammu for uploading on
the official website. _ _ . .

ibid;;b-;-'uia al-high Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Tanzeela Latif, Advocate

. .....for information and necessarY action -

;'lqd£in+£tb’a-iionRe:
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: - jII q – of 2026/RG/LP Datedd .01.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Tabish Jan
D/O Mohammad Yaseen Bhat
R/O Patti Brein Tehsil Khanyar, District Srinagar

Vide Notification No. 2389 of 2025/RG/LP Dated 22.07.2025 has been declared

as Absolute/Final.

By Order

la Hu;s;(Syed
Registrar Administration

9 a>/– 26% C/RG/LP 01 .2026Date

Copy forwarded to the:-

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
a;na§–iF,’Government Press, Jammu for publication in the next issue of
Government Gazette.
President1 J&K High Court Bar Association, Srinagar.
(/pc e_C,8urts HiJh Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Tabish Jan, Advocate

. .....for information and necessary action-

Regis%;i Ion

A.J .



128

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: - 9 lg– of 2026/RG/LP DatedU_.01.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Toufeel Rasheed Chalkoo
S/O Abdul Rasheed Chlkoo
R/O Salamabad Tehsil Uri District Baramulla

Vide Notification No. 2481 of 2024/RG/LP Dated 04.10.2024 has been declared

as Absolute/Final.

By Order

(Syed i;;btFdllssain)
Registrar Administration

\J

No: a Sbq-'-/ b F /RG/LP Datedd_.O1 .2026

Copy forwarded to the:-

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Baramulla.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President. District Bar Association, Baramulla.
cpc e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Toufeel Rasheed Chalkoo, Advocate

. .....for information and necessary action.

Regt

\d

4

#Kaminis



129

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

N,: -JIb– ,f 2026/RG/LP Dated'> q .01.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Toiba Manzoor
D/O Manzoor Ahmad Mir

R/O Rambagh Payeen, Tehsil & District Srinagar

Vide Notification No. 2089 of 2025/RG/LP Dated 18.06.2025 has been declared

as Absolute/Final.

By Order

a)6
(Syed ]WaI)a Hdsbain)
Registrar Administration

q',J '

No: 9 97 –-’2 h /RG/LP D,t,d o q .Of.2026

Copy forwarded to the:-

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President1 J&K High Court Bar Association, Srinagar.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Toiba Manzoor, Advocate

for information and necessary action.

D
dmihis

Bc
ration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No of 2026/RG/LP Datedo q .01.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Umar Bashir

S/o Bashir Ahmad Hajam
R/o Ningli Sopore, District Baramulla

Vide Notification No. 791 of 2025/RG/LP Dated 11.03.2025 has been declared

as Absolute/Final.

By Order

M L BIt
B}’tab; Hl;ssain)(Syed

Registrar Administration
A+-a

N„ 9 Sf S –BL /RG/LP D,t,d O Z? .Of.2026

Copy forwarded to the:-

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Baramulla.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President. District Bar Association, Baramulla.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Umar Bashir, Advocate

. .....for information and necessary action.

ItN

AdniinibttationRegiar:



131

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

N„ agO of 2026/RG/LP Datedd_.01.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Ubaid Ul Fayaz

S/O Fayaz Ahmad Wani
R/O Shivpora Near Public Park House No. 193 TehsiI Srinagar,
South, District Srinagar

Vide Notification No. 2720 of 2025/RG/LP Dated 22.08.2025 has been declared

as Absolute/Final.

By Order

lin)(Syed
Registrar Administration

\J.
'G/LPNo Datedd .01.2026

Copy forwarded to the:-

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Srinagar.
cp(.', e_courts HiGh Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Ubaid Ul Fayaz, Advocate

. .....for information and necessary action.

a Fl

.dmiiis1
&

Registr%

\ra,

b
'ation
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: A$Ca of 2026/RG/LP Datedu q .01.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Waseem Ahmad Malik
S/O Nazir Ahmad Malik
R/O Khuri Bat Pora, Malik NlohaIIa, Tehsil Damhal

Hanji Pora, District Kulgam

Vide Notification No. 118 of 2022/RG/LP Dated 25.02.2022 has been declared

as Absolute/Final.

By Order

(Syed WMa'Ii Jb said
Registrar .Administration

Aud.

No.. C) S–q 1 -'n Q6 /RG/LP Dated@Jai .2026

Copy forwarded to the:-

1

2
3.

4

5.

6.

7.

Principal District and Sessions Judge, Kulgam.
Secretary, Bar Council of India, New Delhi.
ManageF1 Government Press1 Jammu for publication in the next issue of
Government Gazette.
President. District Bar Associationl Kulgam'
c,pc, e-courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
incharb-g–-Lib–riry, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Waseem Ahmad Malik, Advocate

. . ..for information and necessary action-

.egis}+ml#lisl}bdon
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

# # # # #

NOTIFICATION

No: $go – of 2026/RG/LP Datedd_.01.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Wasif Farooq Rather
S/O Farooq Ahmad Rather
R/O Dar Mohalla, Tehsil Kangan, District Ganderbal

Vide Notification No. 2394 of 2025/RG/LP Dated 22.07.2025 has been declared

as Absolute/Final.

By Order

a )c
iaba Hugsai(Syed

Registrar Administration
NJ

N„ KW:_S_L/RG/LP Datedd_.01 .2026

Copy forwarded to the:-

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Ganderbal.
Secretary, Bar Council of India, New Delhi.
Manager1 Government Press, Jammu for publication in the next issue of
Government Gazette.
President. District Bar Association, Ganderbal-
CPC e_Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Wasif Farooq Rather, Advocate

for information and necessary action.

dmiJisir\at\i
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

# # # # #

NOTIFICATION

No, a31 of 2026/RG/LP Dateda_.01.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Younis Ahad

S/O Ab Ahad Sheergojri
R/o Ahagam, Tehsil Keegam, District Shopian

Vide Notification No. 372 of 2023/RG/LP Dated 14.02.2023 has been declared

as Absolute/Final.

By Order

(Syel Kachu\slain)
Registrar Administration

\a .

N„3S£k=&b/RG/LP Dateda.01 .2026

Copy forwarded to the:-

1

2
3.

4

5.

6.

7.

Principal District and Sessions Judge, Shopian.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President. District Bar Association, Shopian.
cpc e_courts High Court of J&K and Ladakh, Jammu for uploading on
the official website
inc,harge Library1 High COUrt Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Younis Ahad, Advocate

. .....for information and necessary action .

B

a AdministrationRe!

Shu
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

N„ 933 – ,f 2026/RG/LP Dateda_.01.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Zeenat UI Jahan

D/O Rang Ahmad Wani
R/O Dadasara, Tehsil Tral, District Pulwama

Vide Notification No. 2401 of 2025/R(J/LP Dated 22.07.2025 has been declared

as Absolute/Final.

By Order

laniI\utssa(Syed1
Registrar Administration

&rd.

No; }:%g– -7 )- /RG/LP Dateda.01 .2026

Copy forwarded to the:-

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Pulwama.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the nextf issue of
Government Gazette.
President. District Bar Association, Pulwama.
CPC e_Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Zeenat Ul Jahan, Advocate

. .....for information and necessary action-

Regi

q . J.
Adminis
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

N„ A33 of 2026/RG/LP DatedU_.01.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Zahid Khursheed
S/O Khursheed Ahmad Mir

R/O Pazwalpora Shalimar Tehsil North, District Srinagar

Vide Notification No. 2399 of 2025/RG/LP Dated 22.07.2025 has been declared

as Absolute/Final.

By Order

:ussain)(Syed
Registrat Administration

N„ iCl 3 – eD/RG/LP DatedJ6 _.01.2026

Copy forwarded to the:-

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
ManageFl'Government PresS1 Jammu for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Srinagar.
('pc e_c,ourts Hiah Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Zahid Khursheed, Advocate

. .....for information and necessary action.

Reg:siXAdI; 'ation
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + 8

NOTIFICATION

N„ -93 Q– ,f 2026/RG/LP Dated 69 .01.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Zubeer Ahmad Rather
S/O Ab Rasheed Rather

R/O Sonwar Bagh, Tehsil Srinagar South, District Srinagar

Vide Notification No. 2398 of 2025/RG/LP Dated 22.07.2025 has been declared

as Absolute/Final.

By Order

(Syed ltab; Pubsain)

Registrar Administration- n J
qp-d'

No: a& 60 /RG/LP DatedH_.01.2026

copy forwarded to the:-

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Srinagar.

iIFaC: ::aJr: I (E:: £ : :reC£it $ 1 !!1 1 J=iYTII: ef0 ; • P U b I i C a t i O n i n then ex1El issue of
Government Gazette.

[B ?I i deE :/tb I :: A ii: : ::: : :7 rJI? Oac: it i : : a :11b11:1a : : lb) mu for uploading on

tEEhT::aUb?a?;,ehigh Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Zubeer Ahmad Rather, Advocate

. ....for information and necessarY actlon-

56
bationRegi
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: : 36 of 2026/RG/LP DatedJ_L.01.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Zayd HaniefWani
S/o Mohammad HaniefWani

R/o House No 252, Mai(lan-e- Chogul Handwara, Kupwara

Vide Notification No. 1522 of:2025/RG/LP Dated 16.05.2025 has been declared

as Absolute/Final.

By Order

(Syed i;b: ussa
Regjstrar Administration

N,.' r IRG/LP Dateda_.01.2026

Copy forwarded to the:-

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Kupwara.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Kupwara.
cpc, e_courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Zayd Hanief Wani, Advocate

. .....for information and necessary action .

Se
}btionmdIJRe:


